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LEAVE OF ABSENCE

Mr. Speakers I have to inform the
hon. ’Members that I have received the
following letter from Shri N. Sathia- 
nathan:—

“I  am constrained  to remain
here for purposes of my treatment
at least till the end of this month,
I intend continuing my treatment
till the end of this month and try
to attend the  session during the
first week of December 1953.

For the above reason, the House
was pleased to grant me permis
sion to be absent from the House
till the end of the last session.

I request the hon. Members of
the House through you to extend
the indulgence a little further, to
grant me further permission to be
absent from the House till the first
week of December 1953.”

Is it the pleasure of the House that
permission  be  granted to Shri  N.
Sathianathan for  remaining  absent
from all the  meetings of the House
till the end of the first week of Decem
ber 1953?

Leave was granted

PAPERS LAID ON THE TABLE

Delimitation  Commission,  Final

Order No. 2

The Minister of Law and Minority 
Affairs (Shri Biswas); I beg to lay on
the Tab!e, under sub-section (2) of
section 9 of the Delimitation Commis
sion Act, 1952, a copy of the Delimi
tation Commission, India, Final Order
No. 2, dated the 15th September, 1953.
(Placed in Library. See No. S—153/53]

Fifth  Annual report of the  Indus

trial Finance Corporation

The  Deputy Minister of  Finance 
<Shri A. C. Guha): I beg to lay on the
Table a copy of each of the following
papers in accordance with sub>section
(3) of  section 35 of the  Industrial
Finance Corporation Act, 1948:—

(i) Fifth  Annual Report of the
Board of Directors of the In
dustrial Finance Corporation

of India on the working of the
Corporation during the year
ended the 30th June, 1953; and

t  (ii) statement showing the assets
'  and liabilities of the Corpora

tion at the close of the year
and  the Profit and loss Ac
count for the year.

[Placed in Library. See No. S—154/53]

Half-yearly Report of the Rehabili

tation' Finance Administration

Shri A. C. Guha: I beg to lay on the
Tab̂.e a copy of the Report of the Re
habilitation  Finance  Administration
for the half-year ended the 30th June,
1953, in accordance with  sub-section
(2)ol section 18 of the Rehabilitation
Finance  Administration  Act,  1948.
[See Appendix I annexure 37.]

INDUSTRIAL  DISPUTES  (AMEND
MENT) BILL

The  Deputy  Minister  of  Labour 
(Shri Abid Ali): I beg to move for
leave to  introduce a Bill further to
amend  the Industrial  Disputes Act,
1947.

Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill further to amend the
Industrial Disputes Act, 1947’’.

The motion was adopted.

Shri Abid All: I introduce the Bill.

COIR INDUSTRY BILL—Contd.

Mr. Speaker: The House will now
take up for  consideration the Coir
Industry BiU.

Shri N.  Sreekantan  Nair (Qullon
cum Mavelikkara): I rise to support
the motion for referring this Bill to a 
Select  Committee  of  members  of
Parliament who understand the impli
cations of the Bill and also the work
ing of the industry. A lot of crocodile
tears have been shed on the unemploy
ment situation in the Travancore-Co- 
chin State not only in the coir industry
but in other industries as well, but no
tangible steps have been taken as yet
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to solve that problem.  It is a well- 
known fact that the handloom industry 
in our State is in a dilapidated state 
and the coir industry, which is suppos
ed to maintain a million people, is also 
in a very sad plight, and such has been 
its plight for the last 7 or 8 years. This 
Bill has been  presented before the 
House  with the object of passing It 
very soon into a law. But unfortunate
ly, this BiU does  not deserve to be 
passed into a law as it is full of flaws 
and  as it does not understand  the 
working of the Industry. Undue haste 
is also reflected in refusing to allow 
the Bill to be sent  to a Select Com
mittee.  Three long months have now 
gone by after the Bill has been moved 
in this House and no steps have been 
taken about it. If it had been sent to 
a  Select  Committee  in the  initial 
stages, certainly the Bill would have 
•come  back as a better Bill,  which 
would serve the interests of the wor
kers and also the interests of the in
dustrialists  in the coir  industry.  A 
mere perusal of the few amendments 
introduced by Government will show 
that for all these months they were 
completely ignorant of the working of 
this industry.  The Government did 
not know what role the “retted huskŝ 
have to play in the industry; they had 
not provided for any representation of 
those people who  convert the husks 
into coir yarn. Now all these amend
ments are sought to be moved.  But 
they only touch the fringe of the prob
lem, and, as such, I think that the Bill 
ought to go to a Select Committee so 
that the implications of the BiU may 

 ̂be brought into consonance with the 
working of the coir industry.

Again, I do not understand how co- 
<?onut growers all over India come into 
the picture.  As a matter of fact, the 
coconut growers only of the coastal 
belt come into the  picture, as husks 
which are more than 4 days old cannot 
be retted and used for coir, and the 
husks in the interior are only used as 
firewood.  Therefore, I see no reason 
why the coconut growers in Madras or 
Bengal should get  representation in 
this Bill.

Sir, the coir industry has got certain 
peculiarities. The raw husk is soaked 
in sea water which is saltish as well as 
sour. This particular kind of water is 
prevalent  only in some parts of the 
coastal belt.  The husk is soaked for 
four to six months, then it is taken 
out, beaten and coir yam is spun.  If 
you want  strong golden coir  yarn, 
naturally you have to soak it only in 
this kind  of water  which  is sour- 
saltish, or brackish. Therefore, in spite 
of all the attempts made by the Ceylon 
Government they could not compete 
with the  Travancore-Cochin State or 
Malabar  in  producing  the  best 
varieties of coir yarn.  Because other 
parts of India, even though they pro
duce coconuts do not have this kind 
of water, there is no point in giving 
them "any representation on the Board.

Mr.  Deputy-Speaker: Are Govern
ment willing to accept this motion for 
reference to Select Committee?

The  Minister cl  Commerce  (Shri 
Karmarkar): Very respectfully, No.

Shri N. Sreekantan Nair: The Bill
that has been placed before the House 
is  defective in two  fundamental as
pects. The framers of the Bill have not 
understood the main workings of the 
industry.  The Bill has to go, if any 
relief has to be given to the industry 
as such, deep into the causes of the 
collapse of the coir industry in the 
past.

The price of raw materials is one 
of the main factors that has brought 
about the ruin of this industry.  The 
price of raw husk and the price of 
retted husk has to be flnalised.  The 
ceiling price of raw husk and retted 
husk has to be flxed and also the mini
mum prices of the various varities of 
yarn. The intervening stages have to 
be filled up by  fixing the minimum 
wages of the workers involved.  The 
House will appreciate the magnitude 
of the problem when it is realised that 
one candy of coir which fetches in the 
market from Rs. 200 to Rs. 750, de
pending on the whims of the market, 
takes 100 to 125 man days for produc
tion.  Then you have to provide for 
the price of raw materials and the 
commission of the middlemen.  After
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making  allowances for all these ex
penses, a worker would not get on the 
average more than Rs. 50 a year. For  ̂
this the worker has to go deep down , 
in the dirty water, bring out the retted 
husk, beat it out, spin it into yarn and 
take it to the market. For all this he 
gets on an average Rs. 50 a year. The 
rise in the price of Coir does not affect 
the wages of the worker. It is snatched 
off by husk-dealers and middlemen. 
Therefore, minimum price has to be 
fixed for the raw husk as well as retted 
husk; minimum wages for the various 
stages of production has to be fixed. 
Finally  the minimum  price  of the 
various varieties of yam has also to 
be fixed.

Here you will find a very insuper
able  difficulty.  Foreign  monopolists 
are in control of the entire export of 
coir yarn and coir goods.  About 85 
per cent of this business is in their 
hands and any attempt in the past at 
controlling the prices of coir yarn and 
coir goods has been fought tooth and 
nail by the foreign monopolists.  Sir 
C. P. Ramaswamy Ayyar when he was 
Diwan of Travancore State made an 
attempt to control the coir industry 
through warehouses.  But the foreign 
capitalists fought this proposition and 
made it impossible for Government to 
control it. So, any attempt at control
ling the coir industry presupposes Gov* 
ernment  establishing  organisations 
which can buy the entire stock, hold 
it, whether it is in warehouses or by 
some other agency.  That has got to 
be decided.  All these important as
pects have been completely ignored in 
this Bill and the Bill has been framed 
in complete ignorance. Ignorance may 
be bliss to those in authority, but to 
millions of people who are concerned 
with this, it is a life and death issue.

Shri A. M. Thomas  (Ernakulam): 
Does  the  hon.  member  mean 
to suggest that the prices should be 
fixed by the Bill itself?

Shri N. Sreekantan Nair: No, there 
must be provision for it.

Shri A. M. Thomas: There is provi
sion for it.

Shri N. Sreekantan Nair:  Another
aspect  of the Bill which I want to 
bring to the notice of the House is 
that the measure has been  drafted 
with a fascist outlook.  The president 
is to be nominated by Government: re
presentatives of the  various interests 
are to be nominated; there is no men
tion of representatives of workers any
where in the Bill. In the original Bill 
there.was some mention of employees. 
Even that has been removed now by 
an amendment which refers to ‘persons 
engaged  in  the  production*.  That 
naturally  means,  technically,  the 
employers and not the employees. So,, 
there is no provision anywhere in the 
Bill for any representatives of workerŝ 
in spite of the fact......

Mr.  Deputy-Speaker:  What  about 
clause 4(3)(b): “persons employed by 
growers of coconuts**?

Shri N. Sreekantan Nair:  That is
now sought to be amended by an offi
cial  amendment.  Even otherwise, 
growers of coconuts will have nothing 
to do with the industry at all.  So, it 
does not mean anything.  Growers of 
coconuts themselves have very little 
to do with this  industry; much less 
persons employed by them. I think it 
is a very serious aspect which this 
House has to consider. Government as 
a whole, at least the Commerce and 
Industry Minister, as a rule, wants to  ̂
make all these boards and bodies offi
cial puppets.  In the past there have 
been certain boards the constitution of 
which had been democratic, e.g., the - 
Coffee Board and the Tea Board. But 
amendments are being made to make 
these  Boards  also  Governmental 
machines.  This is another Bill that 
has come up in which the  president, 
the secretary, the  vice-president are 
sought to be  Government-appointed; 
the  representatives  of  the  various 
interests are also to be nominated by 
Government.  I would ask this House 
whether this is going to be the demo
cracy we are going to have in future?
If that is so, the Minister may as well 
nominate people who are to represent 
the various  constituencies and there
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'Will be no opposition here.  It will be 
jolly good for them.

Mr. Deputy-Speaker: Is the Board
intended to be a small parliament?

Shri N. Sreekantan Nair; If Govern
ment wants the practical  experience 
of the common man, the businessman 
and the worker, then naturally they 
must represent the real interests, not 
some  stooges.  So, they have to be 
elected  by  the  organisations.  The 
workers* representative must represent 
the  trade unions; the Chambers  of 
Commerce must sent their representa
tive and not somebody whom the hon. 
JVIinister wants to nominate.

Sir, there has  already been much 
talk over the constitution of the Board. 
In the past there has been much quar
rel. So many sentences have been de
leted from the proceedings of  this 
House on this particular subject itself. 
Let us forget the past and turn a new 
leaf. Let us see that these boards are 
democratic in their  functioning and 
democratic in thek constitution.  Let 
us  see that the  maximum  benefit 
■comes out of these measures.  If the 
Minister is going to carry on in anger, 
naturally the other side will carry the 
same feelings and this House will be 
converted into a battleground of  op
posing camps. Let us forget the past, 
particularly the Instance of the Rub- 
"ber Board. I would request the Gov
ernment that the Secretary of a Board, 
drawing about Rs. 500 or 600 should 
Tiot be promoted from chaprassis and 
<!lerks. You cannot send anybody there, 
especially when important public men 
are  at the helm of affairs on such 
"boards. Only responsible people should 
be sent and the Government must take 
the responsibility if they send  Tom, 
Dick and Harry and if they are turned 
back. Such incidents have taken place 
in the past and they have lea lo rous
ing of feelings.  Let us forgive and 
iorget the past.

I  hope this Bill will be sent to the 
Select Committee for consideration.

KumaH Annie Mascarene (Trivan- 
<drum): This Bill has been introduced 
into this House during the last session

and there was a  suggestion for the
Bill to be sent to a Select Committee. 
On the ground of time the Ministry re
fused, but indefinitely postponed the 
Bill to this day perhaps waiting for a 
psychological  moment to discuss the 
Bill in Parliament on the eve of the 
elections in Travancore-Cochin State.

Mr. Deputy-SpeaJcer: Is the coir long 
enough to connect that?

Kumari Annie Mascarene: Ves. It

they think the passing of this Bill is 
going to  have any influence on the 
psychology of the people in Travan- 
core-Cochin  State I wish to tell the 
MiFiister in all sincerity that he has 
not  understood  us.  The  moment, 
though belated, has arrived and I wish 
this Bill every success and request the 
Government to  implement the provi
sions of the Bill as soon as possible; 
and perhaps there will be a distant 
hope of influencing the psychology of 
the people in Travancore-Cochin State.

The Bill vitally affects the economic 
destiny of the Travancoro-Cochin State, 
because the coir industry is one of the 
principal  industries  in  the  State. 
Recently it has been going through a 
slump, a depression which had alTected 
the rank and file of society to sudi an 
extent that unemployment is prevail
ing in the State.  The importance of 
this industry can be understood only 
if the Minister himself goes down to 
the State and has a look at it—as his 
seniors  have gone down and  come 
back.  Journeying on along the coast 
down to the lands end the visitor  is 
impressed by the luxuriant verdure of 
coconut trees, coconut pabns growing 
by millions,  loaded with bunches of 
coconuts, almost  bending low waving 
to and fro as if to invite the visitor to 
have a refrerfiing, delicious, sweet drink 
of a tender coconut. But seated along 
the  shady coolness the lagoon  the 
visitor  can  see,  thousands  and 
thousands of women busily  engaged 
in turning the wheel, retting the huA. 
cleaning the fibre and carrying on a 
business to earn just a.few annas, to 
eke out a hand to mouth existence, 
from sun-rise to sun-set.  The visitor
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also sees rows of boats  plying along 
the backwaters,  loaded with coconut 
yarn  and fibre,  to feed  the manu
facturers most of whom are European 
companies, exploiting the country, the 
industry and labour.

But today the sandy shore is desert
ed.  The wheels turn no more.  The 
busy hands that turn the wheel lie idle 
and dying, and the husks rot under 
water. There is depression and famine 
too raging all along the coast, and the 
people are in a fix.  The matter was 
brought to the notice of the State Gov
ernment by the members of the local 
Legislature.  Memoranda  were  sub
mitted to them. But that Government 
heard them not.  We ourselves. Mem
bers on this side, invited your atten
tion,  not once or  twice; we  have 
brought this  matter before you and ̂ 
had discussions on the subject—to no 
efTect.

But  today you have brought the 
Bill, not because we have invited your 
attention  but  because  there  is  a 
shrinkage,  is fall in your  exchange 
position and you feel that you have 
lost control of the foreign trade that 
you commanded. That is why you have 
brought this Bill at this psychological 
moment.

Shri K. P. Tripathi (Darrang): And 
not for the election?

Kumari Annie Mascarene: That is
side show, Sir.

Shri Nambiar (Mayuram):  By-pro
duct.

Shri V. P. Nayar (Chirayinkil); Sub- 
sidary industry.

Kumari Annie Mascarene: Now Gov
ernment  wants to strengthen  itself 
with statutory  powers to direct and 
control the production and distribution 
of this industry and regain the market 

they have lost.

As  far as this Bill is concerned I 
fully agree with the general principles 
of this Bill. But I wish to point out 
a fundamental fact that by the Centre

taking control of this indigenous in
dustry the State Government is depriv
ed of its direction and control in res-' 
pect of an industry which is a source 
of income to the State Government and 
which  employs  thousands  and 
thousands  of  labourers.  I  have 
absolutely  no difference of  opinion 
with regard to the Centre having an 
industrial dictatorship.  I Quite agree 
with you provided you have the grit„ 
the courage to nationahse all the in̂ 
dustries in the State.

Shri Syamnandan Sahaya (Muzaffar- 
pur Central): I quite agree.

Kumari Annie Mascarene:  Though
the scope of developing the industry 
is great in this country, especially in 
Kerala, we are confronted with certain 
impediments.  I suppose they are al
ready familiar to the Minister.  We 
have to stand a keen competition with 
manilla and sisal fibres from the Philip
pines  and the  Dutch East  Indieŝ 
Poverty had driven our people to pro
duce cheap and inferior variety of coir 
yarn so much so that we have lost its 
credit in the market. But what affects 
Us very seriously is not the inferior 
quality  but the exportation of coir 
yarn abroad and allowing coir good? 
to be manufactured abroad when we 
have all the facilities at our command 
to produce them within our own coun̂- 
try. Our goods can be produced of the 
right  quality, they can stand white 
ants and rotting tendencies. We have 
got a complete  control in the  fibre 
economy of the world for producing the 
best coir fibre. Government will there
fore do well to control these tendencies 
and  consolidate our position in the 
foreign market so much so that the 
industry will revive in our country and 
employ many who are still unemploy
ed.  Every encouragement should  be 
given to the producer to find an in
ternal market.  The Government may 
say that exporting our goods will brinff 
us dollars and the exchange position 
will not shrink. But, I wish to tell the 
Government  that to find an internal 
market  is in consonance with  the
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aad self- respect  «Ur nation.
II we can find an intemul market tor 
all our goods within our own country 
like what the Soviet land is doing— 
they are  trying to make their own 
goods in their own country and they 
get very few things from abroad and 
they find a  market for their goods 
within the country—this nuisance of 
international  dependence  with  all 
kinds of lease and land aid could be 
got rid of.

3 P.M.

I now wish to draw the attention of 
the Government to a very important 
point,  namely,  mechanising  and 
Indianising this industry.  Of coursê 
my friends will say that as a cottage* 
industry, this employs so many hands 
and is a source of livelihood to the 
people there.  I agree. But I wish 
stress that the problem of unemploy
ment  should be solved and can be 
solved in other ways, by irationalisâ 
tion of industries, giving land to ther 
landless and allowing this industry tx> 
be  mechanised, and Indianised.  In 
this age of advanced science, when the 
forces  of nature are harnessed and 
brought under control to yieid* cent per 
cent,  service to humanity, when we; 
have got at our command natural re- 
ijources of minerals, metals, power and! 
the  advantage of a tropical climate,, 
when we are not lacking in mental or 
intellectual equipment and  industrial* 
habits, why should we still stick to the 
primitive way of manufacturing goods 
and retard the progress of the scienti
fic age of culture and civilisation?  I 
am not a believer in khadi.  Nor do 
I believe in the moral or philosophy of 
khadi or handloom.

Babu  Ramnarayan Singh (Hazari- 
bagh West): Why?

Kumar! Annie Mascarene: They serv
ed the purpose of boycotting imported 
goods at a time when we had to chal
lenge the imperial power.  We have 
finished that job and today we cannot 
ask the people to live on the moral and 
philosophy of khadi. They want food, 
clothing and shelter; they want to in
dustrialise  the country to solve the 
problems  of poverty and  unemploy
ment. Therefore, there should be the

most advanced  form of industrialisa
tion so that we can have the best of 
products  with the least labour  and 
with the least effort. It is for the rul
ing party to take up this stand. In
stead of allowing the teeming millions 
of India to be  disintegrated by the 
glamour of isms, it is for you who are 
now in power to take up the question 
of  industrialisation and  invite  the 
wholesome co-operation of the nations 
which you have had at your back at 
the time when you were agitating. I 
request the Premier of India to lead 
the nation  from political liberty to 
economic  salvation, instead of being 
lured into the glamour of power which: 
he had already had during the last 7 
years. Every bit of thci country is now 
standing for food, clothing and shelter̂ 
Parties are still in the stage of organis
ing themselves.  But, people cannot 
wait.  It is for you to take up this 
question very seriously with the power 
at  your  command,  to  consolidate, 
organise and idustrialise this country 
and help this coir industry to develop 
in its fullest form so that we may solve 
the problems at our door and help the 
people to live a better and richer life 
as citizens of the Indian nation.

Shri K. P. Tripathi: Mr. Deputŷ
Speaker, I rise to meet a point mad® 
by Shri N. Sreekantan Nair and com>- 
ment on another. Shri N. Sreekantan 
Nair has said that it is not necessary 
that anybody from North India, Bengal 
and other States should be appointed 
in this Committee.

Some Hon. Members: Certainly not 
from Assam.

fihrl N. Sreekantan Nair: As repre
sentatives of cocoanut growers.

Kumarl Annie Mascarene: You may
be sympathetic towards us.

Shri K. P. Tripathi: That is all the 
more reason why it should be done. 
There is provision in this Bill for re
search. In our parts, we are not manu
facturing coir; we are merely growing 
cocoanuts.  Every manufacture which 
is added on to agriculture gives a by
product and the result is, it becomes 
more and more economical  In our 
parts, where we grow only cocoanutŝ
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we And that cocoanut growing is going 
out of practice. Unless and until we 
can develop some by-product, it may 
be that growing cocoanuts will not be 
economic at all later on.  Thereforê 
we have to And out if at all it is possi
ble to make coir industry also thrive 
in Northern India. It is for this reason 
that we want that this provision for 
research should  be enforced for the 
purpose of finding out whether and 
how far the cocoanuts grown in these 
parts also can be utilised for the manû 
facture of coir. I think this is a very 
good idea that provision for research 
has been made. My hon. friend Shri N. 
Srcekantan Naid said that  cocoanut 
grown in certain parts of Travancorê 
Cochin itself is not  utilised for the 
manufacture of coir. This suggestion 
could also be with reference to thosĉ 
parts of Travancore-Cochin which are 
not manufacturing coir at present.

With regard to the other point which 
was raised by Shri N. Sreekantan Nair» 
on the question of representation, it ' 
was said that all the personnel are 
being nominated rather than represen
tatives of industry and labour being 
taken on the Board. On this question,
I also had great confusion some time 
back as to what would be proper.  I 
am not yet myself clear. But, I have 
one experience on which I have had 
to make a decision.  The experience 
was with regard to the Central Tea 
Board. The Central Tea Board, as it U 
constituted, has representatives of the 
industry  and  labour.  Government 
merely nominates the representatives 
of industry and labour. The result was 
that the Members of this Board did 
not owe allegiance to the Government 
tbnugh it was a Board of the Govern
ment.  It was found that when the 
Government deciaed to walk out of the 
International Tea Market Expansion 
Board, when they walked out of the 
Tea Market Expansion Board, the 
Members of the Central  Tea Board 
protested  against the action  of the 
Central Government and they moved a 
resolution in the Central Tea Board 
against that decision.  It was found 
that these persons who were represen
tatives of the Industry—I am talking

particularly of the representatives of 
industry and not of labour just ndw....

 ̂Sbri N. Sreekantan Nair: Foreign
.industry.

Shri K. P. Tripathi: ......representa
tives of the foreign  industry owed 
allegiance not to the Government here, 
nor to the Government of West Bengal, 
not even to the industry in India, but 
to the mvketing interests in London. 
Therefore, they were  guided by liie 
decisions of the marketing interests in 
London.  Therefore, it  was thought 
necessary that a way should be found 
out whereby this could be obviated so 
that we might get a Board on which 
the Members were there not because 
they were members of certain indus
trial organisation, but were experts in 
the line, and were  members of the 
Board under the control of the Gov
ernment. This differentiation had to be 
done. How could it be done? It was 
for this reason that it was decided 
ultimately that there should be nomi
nation by the Government and not re
presentation by the industry.

If these foreign interests continue to 
send their representatives on to the 
Board, then the policy of the Board 
will continue to be decided in an anti
national way. How is it to be done? 
Take for instance, coir.  The major 
portion of the. coir industry is control
led by foreign interest. Therefore, if 
you allow them to represent this in
dustry, the result will be that they 
will continue to exploit this Board for 
their own interest. They will get the 
money from the Government of India, 
which will be got by taxation....

Shri N. Sreekantan Nair: What if
the European is nominated? The posi
tion is the same.

Shri K. P. Tripathi: There is the
possibility that he may not be nomi
nated. Then, even If he is nominated, 
he is not the representative of the in
dustry as such. It may be that he may 
take a different line. I do not suggest 
that he will ever take a different line, 
but the possibility Is there.  In the 
other case there is no possibility at alL
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Shri N. Sreekantan Nair:  1 do not
'want any representation to be fiiven to 
any foreign interest at all.

Shri K. P. Tripathi: If that is possi
ble, well and good. I do not know 
whether it is possible or not. I think 
the Government of India should, after 
having taken this power, not nominate 
foreign interests.  They should norni*- 
nate anybody who is capable of repre* 
senting this industry, and I think it 
may be possible to find out non-foreign 
interests as representatives.

Shri  N.  Sreekantan  Nair:  What
about labour?

Shri K. P. Tripathi: All this com
ment does not apply to labour. I am 
talking only about foreign interests. 
Labour  is not foreign.  Labour is 
Indian. Therefore, it will continue to 
have the Indian aspect and not the 
foreign aspect before it.

Shri Nambiar: Do you want labour 
there or not?

Shri K. P. lYipathi: Certainly I do 
Avant.

Shri N. Sreekantan Nair: Not nomi
nated.

Mr. Deputy-Speaker: The hon. Mem
ber may kindly address the Chair. He 
need not  worry himself about  the 
interruptions.

Shri V. P. Nair: I want a clarifica
tion. Because he said labour has to 
be there, we are asking him through 
you whether it is his Fdea that the 
representative of labour should also be 
nominated, according to him, or should 
he be elected.

Shri K. P. Tripathi: With regard to 
that, I personally would prefer that 
he 15 not nominated by Government, 
but since the Government is adopting 
a uniform policy, I realise the diffi
culty of the Government to make a 
distinction between  the method of 
nominating labour and the method of 
nominating an industrialist, and there
fore, I would not insist upon that point 
just now, because it is an experimental 
measure as yet.

Shri Achuthan rose.—

Mr. Oepnty-Speaker: Mr, Eswaran.

Shri  Achutlhan: My  name  is
Achuthan,

Mr. Deputy>Speaker: Both mean the 
same thing.

Shri  Veiayadhan (Quilon  cum 
Mavelikkara—Reserved—Sch. Castes): 
“Achuthan” also is “Eswaran”.

Shri Achuthan (Crangannur): I am 
very glad to  congratulate the Con>- 
merce and Industry Minister in coming 
to this House with this Bill.

Even  though we had a Central 
Cocoanut Committee Act some years 
back,  at  that  time  the  Central 
Government, in its  wisdom, did not 
think it worth while to have a Board 
of this nature for the purpose of aug
menting the interest of the coconut 
growers and the coir industry and for 
the expansion of that industry. Now 
at least they have found that with re
gard to this industry, unless it is taken 
up by a separate body independently 
of the Central Government and much 
time is devoted in that line, proper 
justice cannot be done in the matter 
and the common  man will have to 
suffer as  well as the country.  So, 
naturally, the Commerce and Industry 
Ministry really deserves appreciation.

Many of the Members of this House 
may not have a clear idea of the coir 
industry prevailing in the West Coast 
of this vast continent. Mainly Travan- 
core-Cochin State is  concerned, and 
partly Madras also is equally interest
ed—Malabar, Mangalore side; south of 
Bombay also, to a certain extent, has 
got this interest. In fact, Mr. Deputy- 
Speaker, you may not be closely aware 
of this coir industry, even though you 
may know of coconut and its uses in 
this country. Many publications there 
are of the Central Government as well 
as other  organisations which go to 
show that it is almost a cottage indus
try employing millions of people.  In 
fact, in Travancore-Cochin. excluding 
the handloom industry, this is the one 
major  industry which has  to be
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developed in  order to solve the un- 
empToyment problem,  and indirectly 
m&ny other political problems also. In 
fact, from Cape Comorin up to Cran- 
gannur on the nothern side, which is 
my constituency, in half the portion 
this is the main industry. From re
ports we sec that even after the growth 
of this  industry for a number  of 
docades, less than 50 per cent, of coco
nut husk is even now, not used for 
the manufacture of this yarn, ropes, 
mats and mattings. That can be veri
fied from the publications of the Gov
ernment of India. In the publication 
“The Indian Central  Coconut Com
mittee—what it is and what it does’\ 
they clearly state:

“It has been estimated that only 
about 43 per cent, of the potential 
supplies of husks in India are uti
lised for coir making. Where they 
are not used for coir extraction, 
the husks are burnt as fuel. Thus 
a huge reservoir of fibre which is 
wasted at present awaits to be ex
ploited by the scientist and put to 
better uses.''

That is the position*of this coir in
dustry. As was remarked by my hon. 
friend Kumari  Annie Mascarene, it 
will require some mechanisation, some 
sort of betterment in the manufacture 
of this coir yarn, fibre and coir pro
ducts. To that we agree. I do not find 
any magic or any other solution to 
tackle the unemployment in Travan- 
core-Cochin, at least in the coastal 
region, except by organising this coir 
industry on a proper basis, and more 
on a co-operative basis. The Travan- 
core-Cochin Government attempted to 
do something in that line during the 
last three or four years, but they were 
not successful because then came the 
decline in foreign markets.

The June issue of the Journal of 
Industry and Trade gives a picture of 
the present position of coir products 
in foreign markets, and how, if we try 
our best to iachieve economic produc
tion, we can capture in a better way 
the foreign markets, so that there may 
not be any slump in the coir industry

as it exists today. At present, even, 
after hard labour, a wellrbuilt man or 
woman cannot expect more than 12 

n̂nas per day. Moreover, this indus
' try, excepting the factory side, is even 
now managed or controlled by middle 
men and capitalists. According to me, 
this industry must be exclusively in 
the possession of co-operative societies, 
and labourers must have complete con
trol over, them. Unless this industry 
is taken over from the capitalists by 
co-operative societies statutorily the 
unemployment  problem of labour in 
that region and also the political con
dition in Travancore-Cochin State will 
not be solved.  So, even though the 
growers of coconuts can expect some 
return from the husk out of the coco
nuts, to my mind, there must be a 
tendency on the part of Government 
to see that hereafter the growers do 
not expect much out of the price that 
they get for the husks, but it must be 
set apart for the benefit of the labourers 
and the “common man there and they 
must get proper wages for their work. 
So that,  not only can we  capture 
foreign markets by our low cost of 
production, but also we can see that 
very soon every  house in this vast 
continent of India is supplied with 
mats and mattings and other manu
factures for their  daily use at very 
cheap and attractive rates. Unless the 
Commerce and Industry Ministry takes 
care to see that the igrowers do not 
depend upon the price that they get 
from the husks, but exclusively on thê 
value that they can get from the coco
nuts that they sell, according to me, 
there is no hope for this coir industry 
to thrive. While we are urging on the 
Commerce and Industry Ministry to 
see that the price of coconuts is not 
lowered by their commercial policy in 
regard to  import of coconut oil or 
eopra. it must be borne in mind clearly 
that the price of coconut oil must bê 
so maintained as to see that reason
able returns are given to the coconut 
growers of that region.  That is the 
most important point, which the Minis
try has to take into  account, while 
deciding their import  policy or the 
import duty.  The coconut  growers



225 Coir Industry Bill  18 NOVEMBER 1953 Coir Industry Bill 224

must depend for their economic living 
on the coconuts that they sell, for the 
purposes of edible oils and manufac
ture of soaps.

Even if a Board is established, of 
the nature contemplated in the Bill, 
unless the whole  industry is taken 
over by co-operative  societies statu
torily either on behalf of the Central 
Government or the State Government 
concerned,  we may not have the 
advantages that we expect for the time 
being, viz. that the labourers should 
be well-employed and well-paid.  A 
major portion of my constituency is 
in the coir industry region, and I know 
personally how it is worked out there. 
It is in a very crude form there. There 
are coconut growers who are not wil
ling to sell their husks. The husks may 
be lying there for two years, and even 
three years, still they would not sell 
these retted  husks to the labourers, 
who want to see that they are con
verted into fibre or coir yarns, unless 
the growers get the price demanded by 
themselves, from these labourers. That 
is the position  with regard to these 
retted husks.

Then comes th6 question of capita
lists, who purchase these rusks in bulk 
and take them to backward regions. 
They also demand very high prices for 
these retted husks.  Even if there be 
a great demand for these retted husks, 
for the purpose of manufacture of fibre 
or yarn, they would not sell it, unless 
they get the prices demanded by them. 
If a family needs 100 or 500 retted 
husks, for their daily labour, they will 
not be in a position to purchase them, 
unless they pay very high prices to these 
capitalists. These are the two handi
caps Drevailing in these areas, which 
ard operating to the disadvantage of 
the labourers. Even though a labourer 
may have some capital worth Rs. 10, 
or 25 or even 50, at his disposal for 
the purchase of this retted husks from 
the capitalist, still he is not able to 
purchase it at a reasonable price from 
these capitalists, who sell it to the big 
industrial concerns, which have their 
headquarters at  Alleppey and other 
places. Unless we change the present 
policy to the line of Indianisation, it

is not worthfwhUe for me to deal with, 
that aspect here.  So long as these 
foreign  interests and big  industrial 
concerns remain here, and have a mono
poly, so far as the mechanised indus
trial side is concerned, we have nothing 
to hope for.

Considering the fact  that the coir 
industry is a cottage industry which 
is employing millions of people in that 
region, it is worthwhile for the Central 
Government to §ee that the Board is 
established as early as  possible, re
presenting  all  interests  concerned, 
Mr. Sreekantan Nair was complaining 
that he may not get justice done with 
regard to the labourers. In fact this 
Board is mainly concerned with the 
question of giving proper wages to the 
labourers employed in this industry, 
and seeing that in the whole region, 
nobody  remains  unemployed  on 
account of slump in the industry or. 
slackness on the part of Government 
in regard to progress of the industry. 
Shri Sreekantan Nair can rest assured 
that the main representatives in the 
Board will be persons who will have 
a real interest in the welfare of labour, 
and I have no doubt about that matter 
in my mind. If the Central Govern
ment want to see that something is 
done for the progress of this industry, 
that the labourers do not remain un
employed,  but  get  the  reasonable 
wages to which they are entitled, and. 
that the  whole region is in a  pros
perous condition, it is high time that 
the  slackness  disappears,  and  the 
Centre in co-operation with the State 
Government  concerned, take up the, 
matter in right earnest.

I am not for sending this Bill to a 
Select Committee, nor am I in favour 
of any serious  amendments, at this 
stage. We should first see that the Bill 
is put into operation, after its being 
passed, so that we shall be able to 
see whether there are any loopholes 
or lacunae or drawbacks in the machi
nery that has been brought into exist
ence under this legislation. We shall 
have to give this Board as it is to be 
constituted a fair trial, before we can 
raise a cry that it is not working pro
perly, or that the Central Government
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have more powers with them, or that 
the Board has not been treated pro
perly. If the recommendations of the 
Board are. not  accepted by Govern- 
pient, the members of the Board may 
resign and walk out, and instead of 
the Central Government dissolving the 
Board, they themselves can dissolve 
the Board. In fact, when a Board is 
constituted, it will be to the interest 
of the Central Government, to see that 
all trust is placed on this Board, which 
is expected to look after the interests 

of the coir industry.

A number of amendments have been 
tabled. There are some Members who 
feel that the Board is something like 
a small parliament, consisting of some 
40 members. I am not at all worried 
about the number. It may be limited 
to 25 or even 20 by the Central Gov
ernment, if they so desire. But I am 
interested in seeing that the Board is 
constituted as early as possible, and 
starts working. It is not an easy thing, 
as it is supposed to be. In Travancore- 
Cochin, we even went to the extent of 
flxing the price of coconut husk, some 
three or four years ago, but we found 
it a difficult task, because the capita
lists and the middlemen were there, 
and the labourers were hit hard in all 
respects.  Therefore I am concerned 
with the establishment of the Board 
and its beginning to function.  The 
Board should in co-operation with the 
State Government concerned see that 
the labourers get a reasonable wage 
for the labour, that the coir industry 
prospers, and that  foreign markets 
are captured. The cost of production 
must be lowered, so that it must be 
a very cheap article throughout the 
world. If the Board succeeds in seeing 
that the growers of coconuts are not 
to dev-end on the money that they get 
out of the sale of husks, but on the 
Vi. .ue they get out of the sale of coco
nuts, I hope this industry will have a 
very bright future both in India as 
well as outside.  From the article I 
referred to in the ‘Journal of Industry 
and Commerce*, I find that this indus
try has got a very wide scope for ex
pansion if we take up the question in

right earnest. I do not want to tire 
the House by reading that article. But 
one thing I would like to draw atten
tion to in this connection. A number 
of ' countries outside  India are now 
importing coir  fibre or coir yarn or 
other products made out of coir.

Sbri V. P. Nayar; May I seek a clari
fication from the hon. Member?

Mr. Deput̂r-Speaker: The hon. Mem
ber may not be yielding.

Shri V. P. Nayar: He will yield. Sir. 
I suppose the hon. Member is refer
ring to page 747 of the ‘Journal of 
Industry and Commerce*. May I know 
whether he has seen that the countries 
that have been  listed belong to one 
group only, and that  there are no 
countries representing the vast sections 
of people on this side of the world?

Shri Achuthan:  That question has
been raised a number of times also.

Shrt V. P. Nayar:  What is your
opinion?

Shri Achuthan: That is a matter to 
be looked into by the Central Govern
ment. When there is any market any
where, in any part of the world, we 
must see  that our products  reach 
there. That is my view.  If anybody 
wants our products from anywhere, 
we must send them there.  So that, 
according to me, it is an Important 
measure.

Now, Sir, I will give some statistics 
which are with me. We were export
ing in 1951 13-49 lakh cwts. of coir 
products.  This export is reduced In 
1952 to 12-20 lakh cwts. In 1952. the 
value of this export was reduced by 
36 per cent.  This is a very serious 
matter.

I find that the Central Government 
departments  have  been  purchasing 
coir products worth Rs. 9 lakhs. That 
means, roughly 1*32 per cent.  If an 
attempt i& made in that direction not 
on̂y with regard to the Central Gov
ernment  departments but  also the 
State Governments, we can have some 
better hope in this line. My point is
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this. All products manufactured from 
coir must  find a place not  only in 
India but in the outside world.  The 
prices must be so adjusted that this 
can be done. The price level of coco»- 
nuts and coconut oil to be so main
tained that the Government can take 
husks for low prices. These husks can 
be  taken, by  legislation, from  the 
(growers of coconuts  for a nominal 
price and set apart entirely for the 
labour class of that coastal region. We 
need pay  only the wages  of those 
labourers, and we can export the pro
ducts to all parts of the world at a 
very cheap price.

So 1 congratulate the hon. the Com
merce and Industry Minister in seeing 
that the Bill is passed in this session, 
today or tomorrow, without sending 
it to a Select Committee.  A Board 
must be appointed  and recruitment 
must be done as early as possible and 
the  work must be done  in right 
earnest, so that when we go back from 
this session to our parts we can at 
least say that we are not indolent or 
negligent or unconcerned with regard 
to the lot of the so-called coir industry 
labourers and the Central Government 
are keen in looking to their interests.
I congratulate the Commerce and In
dustry Minister, Sir, in taking up this 
Bill in right earnest.

Shrl Kelappan (Ponnani): The lady 
Member who spoke on this Bill was 
very  vehement  against  khadi and 
charka, and against cottage industries 
in general. I do not  know whether 
that member would like to mechanise 
the coir yarn industry. The coir yarn 
industry  is a cottage industry  par 
exci-llence. It is the one industry that 
provides work for the ooor people all 
along the coast. This industry is of 
such vital importance that without it 
very many poor  families along the 
coast will have to starve.  In every 
house of the labourer and peasant in 
Malabar, Cochin and Travancore you 
can see the women folk in the huts 
twisting coir yarn  from morn till 
evening. They carry this to the nearest 
shop in the evening and meet part of 
the household expenses.  In the poor 
houses In our parts, it Is the usual 
custom for the master of the house

to go out for work and purchase thê 
rice. The women  folk in the house 
twist coir yarn and purchase whatever 
they require by way of condiments 
and other things. All along the coast 
you can see, in fact all the poor people 
soaking their husks along the coast, 
beating it into fibre and twisting it into 
yarn. Suppose this is mechanised, it 
would mean that thousands of families 
would lose the one  employment or 
trade that they have.

Shri N. Sreekaatan Nair: It cannot 
be easily mechanised.

Shri Kelappan: It cannot be mecha
nised either.

I thought, Sir, that it would have 
been better to send  this Bill to a 
Select Committee.  I was. inclined to- 
think that it would facilitate the work 
of this Parliament. It is a Bill that 
concerns only one or two States, but 
then it concerns them vitally.  This 
whole House is not interested in it. If 
the Bill, in the first  Instance, was 
considered by a Select Committee of 
persons interested in it. the work of 
this House would have been facilitated 
and much  time would have  been 
gained. But now I find that the Gov
ernment have come out with a number 
of amendments which were suggested 
by other Members. So probably at this 
late stage it is not very desirable to 
send it to a Select Committee.

It has been our sad exoerience that 
Boards of this kind—we have Boards 
for tea, coffee etc. constituted to regû 
late trade—have not been very helpful 
to those industries. Therefore, one may 
be excused if one feels that this also 
may not be very helpful to the indus
try in question. In the Statement of 
Objects and Reasons, it is said that 
this industry is of very great economic 
importance to Travancore and Cochin. 
May I inform the Minister that it is 
equally important to Malabar?

The Minister of Commerce and In
dustry (Shri T. T. KrishnamaehaH): I
would like to apologise for the omis
sion of Ponnani ialuk In Malabar.

Kumari  Annie Mascarene:
lesser extent.

To
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•Shri Kelappan: There is. I find in 
this Bill, provision to license the pro
duction of yarn. It says:

“It shall be  the duty of the 
Board to promote by such measures 
as it thinks fit the  development 
under the control of the Central 
Government of the coir industry** 
by “regulating under the supervi
sion of the Central Government 
the production of coir yarn and 
coir products by  licensing coir 
spindles and taking other appro
priate steps/’

As you do not control by licence 
cotton spinning on charka,  I suggest 
this coir yarn twisting on cottage basis 
•should not be controlled by any licence 
fee. I do not know what the Minister 
means  by  licensing  coir  spindles. 
Mostly,  in Malabar especially,  the 
-charfca is not used for twisting this 
yarn. It is done mostly by the hand 
and, as I mentioned before, thousands 
of families do this work. If that is to 
be controlled by licence it would be a 
iserious calamity.

Similarly, we find every shop in the 
village stocks coir fibre for the use of 
the people in the neighbourhood and 
these poor shop-keepers cannot really 
afford to pay any licence fee.  Even 
now. they have to pay to the District 
“Boards a very large amount by way 
of profession tax and so on. For soak
ing pits, originally the fee was 5 pice 
per cent, of area, and now it has been 
raised to 10 annas.  Similarly, there 
was only a small profession tax before 
but now it has been raised to a licence 
fee of Rs. 10 per 20 cents and Rs. 40 
above 20 cents. Small producers find 
it difficult to carry on this business 
paying a heavy fee.

About the Board that is to be con
stituted under the Bill, the proportion 
of representation for the interests con
cerned  with the industry are  not 
given. The number of members of the 
Board is given as 40. I think it is un
necessary to have 40 members on a 
Board of this kind and waste public 
'money. The number may be reduced 
and labour must have adequate re- 
T,presentation. I feel it would be really

desirable to fix the number of mem
bers for each interest  concerned in 
this business. With these words, I sup
port the motion.

Shri Ramachandra Reddi (Nellore): 
Sir, I desire to seek some clarification 
rather than make a speech.  It has 
been suggested on this side of the 
House about some amenities to be pro
vided for  labour.  I think, in the 
development of any  industry, labour 
forms an irrtegral part. I fail to see, 
in clause 10 which describes the func
tions of the Board, any mention about 
amenities to be provided for labour. I 
wish to know  whether Government 
contemplates any such  provision or 
have forgotten to make the provision 
or whether  they do not contemplate 
any such provision at all.

Then, Sir, with regard to clauses 13 
and 14. it is stated that the entire 
fund would be placed at the disposal 
of the Consolidated Fund of India. In 
th.7 analogous legislation, namely Lac 
Cess, Tea Cess, Coffee Cess, Soft Coke 
Cess and Cotton Cess, no such provi
sion has been made or thought of. In 
regard to this provision, I would like 
to ask, Sir, whether this Fund, when 
it is placed at the disposal of the Con
solidated Fund of India would be able 
to secure any interest.

Shri T. T. Krishnamachari; No, Sir.

Shri Ramachandra Reddi: For in
stance. when the Railway Depreciation 
Reserve Fund of nearly 30 crores of 
rupees is taken over to the Consoli
dated Fund, every year, I think they 
are paying an interest of 3 to 4 per 
cent. In this connection, is it not possi
ble for the  Government to make a 
similar provision to see that this Fund 
fetches some interest by placing it at 
the disposal of the Consolidated Fund 
of India or in any other decent invest
ment.  Because.  Sir,  if  the  Fund 
accumulates to say 50 lakhs of rupees 
and if 50 lakhs of rupees are not going 
to be spent immediately, at the rate of 
4 per cent, it will iffet at least 2 lakhs 
of rupees by way of interest every 
year. Similarly, I find that in the Mica 
Mines Labour Welfare Fund there is 
an accumulation of 80 to 90 lakhs of
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Tupees, If only it is possible to place 
it in good investments, they must be 
able to secure 4 or 3i per cent, interest. 
I would like to know from Government 
whether it is not reasonable on their 
part to place it in the Consolidated 
Fund of India or  any other invest
ment so as to get  a decent amount
by way of interest which will go to the 
further accumulation of the Fund.

•Shri M. D. Joshi (Ratnagiri South):
I feel great pleasure in according sup
port  to this  Bill  which was long
overdue. My pleasure is heightened by 
the fact that the prosaic provisions of 
this Bill were beautified by a poetic 
<iescription  of  Tranvancore-Cochin 
given by the hon. lady Member there. 
In fact, I was so carried away by that 
beautiful description that I was re
minded of Kalidasa’s famous lines in 
Sakuntala.  In the fourth Act Kali
dasa describes......

Mr.  Deputy-Speaker: A
tree?

coconut

Shri M. D. Jdshi: Somethink like a 
coconut tree, Sir.  I suppose it was a 
coconut tree: Kalidasa was describing 
‘the departure of Sakiintala and he says 
that Sakuntala was given as a present 
several articles by several trees.

II

One tree gave her a silk garment; 
another gave a red fluid to point her 
nails with; and so on.

Shri R. K. Chaudhuri (Gauhati): 
Sir, on a point of information. Is the 
hon. Member referring to any Member 
who Is present in this House by the 
name Sakuntala? ^

Shri M. D. Joshi: I do not catch the 
humour of my friend.

Mr. Deputy-Speaker: These remarks 
'do not require an answer.

Shri M. D. Joshi: Our hon. friend
there wants to know, I believe, the 
name of the hon. lady Member who 
.igave us the description. But she is not

now here.  Perhaps he referred the 
hon. lady Member whose name hap

pens to be that.( flip?WTr)

Mr. Deputy-Speaker: Humorous re
marks are never commented upon.

Shri M. D. Joshi: So. Kalidasa’s des
cription appeared to me perhaps to 
refer to a scenery not of any northern 
country but perhaps  from my own 
home district or perhaps from Travanr 
core-Cochin. Apart from this....

Mr. Deputy-Speaker: What is that 
district?  Is the hon.  Member also 
interested in coconut growing?

Shri M. D. Joshi: Certainly. I come 
from that part.

Mr. Deputy-Speaker: What is that
part?

Shri M. D. Joshi: Ratnagiri.

Mr. Deputy-Speaker: The hon. Menv 
ber has not yet disclosed to this House 
how he is interested in this.

Shri M. D. Joshi: That is the pur
pose of my speech, I am only making 
preliminary remarks as to' how I was 
carried away by the beautiful descrip
tion supplied by the hon. lady Mem
ber.

Mr. Deputy-Speaker: The hon. Mem
ber wrote to me  that belonging to 
Ratnagiri, a long coastal district along 
the west coast, he is interested in this 
Bill. Is he not going to say that to 
the House?

Shri M. D. Joshi: I am coming to
that, but before doing so I wish to 
mention one or two points referred to 
by my friends, opposite.  I was sur
prised by the comments made by 
Mr. Sreekantan Nair about the appoint
ment of members of the Board. Being 
in the opposition, my friend is natural
ly apprehensive that the interests of 
labour may not be well looked after. 
My friend here also  expressed some 
doubt as to whether appointment of 
members by Government was a good 
thing  and whether election  was a 
necessity.  When we were under the 
former  rulers, it was natural  that 
appointments made by the foreign
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Government should have been looked 
upon with suspicion or even feelings of 
enmity, but under the rule of a popular 
government, I do not understand why 
hon. Members  should be so  much 
afraid. In fact, there is a Ministry to 
look after the interests of labour and 
I am sure that in the matter of this 
industry also the interests of labour 
will be well looked after.

I was greatly surprised by the re
marks  offered  by  the  hon.  Lady 
Member that  she is not a believer 
in cottage industries. She is entitled to 
her opinions, but I want to tell her 
that she is going against the current.

Kumari Annie Masoarene: No.

Shri M. D. Joshi: That is what you 
believe.  Ultimately the  current will 
engulf you.

Kumari Annie Mascarene: Let us
see.

Shri M. D. Joshi: I thoroughly agree 
with my hon.  friend Shri Achuthan 
when he says that industries must be 
fully managed by co-operative socie
ties and they must be divorced from 
capitalists.  Certainly that is so, but 
situated as we are. we have to take 
them as they are. We must bide our 
time and wait for a suitable opport
unity.

With these preliminary remarks, I 
now come to the subject proper.  In 
the first place, this subject should be 
divided into two parts. Firstly, we must 
deal with exports and secondly with 
internal development. As regards exr 
ports, they depend upon various fac
tors: the production of coconuts of the 
proper variety and selection of coco
nuts of the proper stage for husking; 
and then, after selection, the applica
tion of the best means for production 
of coir of the proper quality.  Hie 
average annual production of coconuts 
In the last five years was 3,300 millions. 
53 millions of them are used as tender 
coconuts and 2 millions of them are 
used for seedlings. The husks of dried 
coconuts are not used for this purpose, 
because they are not useful.  In all, 
about 1650 million coconuts are used

for husking. Our problem is how ta 
advance this industry by augmenting 

, the production of coconuts.  I come 
 ̂ from Ratnagiri, a narrow strip along 
the western coast. There are also two 
other  districts near mine,  namely, 
Kolaba and North Kanara. These three 
districts of Bombay State are coconut 
growing areas.

Mr. peputy-Speaker. Is there any 
coir industry there?

Shri M. D. Joshi; Yes.

Kumari  Annie  Mascarene: Verjr
small.

Shri M. D. Joshi: What I want to 
point  out is that unfortunately  as 
much' attention as is required and as 
we expect to be paid is not paid to 
the development of the coir industry 
there.  It is true that the Bombay 
Government through their village in
dustries  committees  have  tried to 
advance the cause of this industry to 
a certain extent, but generally speak
ing, the progress is very poor.  It is 
my earnest request to the hon. Minis
ter to pay greater attention to this 
backward area. The hon. Minister of 
Commerce, Shri Karmarkar, was him
self a representative of my area some 
years ago when he stood for election 
to the Central Assembly. He had an 
opportunity of travelling through my 
part and  observing the  conditions 
there.  He will therefore be able to 
realise the truth of my remarks when
I say that my part of the country is 
sadly undeveloped and needs soecial 
attention.  Therefore, I welcome this 
Bill with all my hêart.

4 P.M.

The  question of exports  in the* 
matter of coir articles is a very com
plicated and difficult one. It has be
come so, because certain new countries 
have come into comoetition. They pro
duce finished articles from flex and 
other materials and our coir goods 
lack that finished quality which has 
been evolved by foreign manufacturers. 
The question for consideration there
fore is how we can offer to the market 
finished  goods of refined and  higĥ 
quality which can stand competition;̂
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Another point is regarding the price. 
Indian quality coir matting costs more 
and it is said that it is inferior. I do 
not know, but then the prices tell their 

own tale.  Indian coir matting costs
11 sh. 9 d. to 12 sh. 3 d. per whereas 
New Zealand flex matting costs 5s. 6d. 
to 11s. lOd. These are the retail prices. 
The difference in the wholesale prices 
is equally striking.  Indian matting 
costs 6s. 9d. to 7s. Id. for wholesale 

goods, while New Zealand flex “mat
ting costs 3s. 2d. to 6s. lOd. It will be 

realised, Sir, that in the face of such 
competition, to expect that the Indian 
coir mats or other articles will hold 
their own  against foreign goods  is 
rather too much. Therefore, it will be 
a question for Government to see how 
best to produce excellent articles and 
to float them in the foreign market. 
It is a matter of pleasure that we are 
exporting coir articles in large quanti
ties to the United States, to the United 
Kingdom and to  other countries as 
well. But on account of this handicap, 
the question of exports has caused us 
great concern.  In the Statement of 
Objects and Reasons, this fact is men
tioned, and therefore deep research will 
have to be undertaken by the pro
posed Coir  Board to improve  the 
qualities of coir production. As far as 
my part of the country is concerned, 
I am very anxious that the coir in
dustry should be set on a firm and 
definite footing because the advance
ment of cottage industries alone can 
help and can lift my region from the 
backwardness into which it is rotting. 
The Bombay Government has realised 
this, but unfortunately there has been 
practically no progress. Only at two 
places—at  Vengurla about 100 miles 
from tlatnagiri, and at Sawantwadi— 
there are two centres of training, where
12 trainees are trained every year. I 
think the progress at this rate will 
not carry us very far.  I, therefore, 
request with all the emphasis at my 
command that in order that backward 
regions may be set on a better footing 
and the problem of unemployment— 
a most urgent problem—may be solved,
, the coir industry needs all the help 
which the  Government of India can 
give. Sir, coir articles have a distinct 
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purpose of their own which no other 
article can serve. This fact, if properly 
realised and worked upon, will yield 
good results and I have high hopes 
that the coir industry  will hold its 
own against foreign competition if the 
use and distinctive features of coir 
articles are brought home to the con
sumers in  foreign countries.  With 
these words I heartily  support the 
Bill.

Shri S. V. Ramaswamy (Salem): 
The coir industry is primarily an in
dustry pertaining to the Travancore- 
Cochin State.  My interest in this 
matter is also here, because in Salem 
District and in the neighbouring dis
trict of Coimbatore, there are certain 
industries based upon coir.  They do 
not of course make goods which are 
exportable, but nevertheless I welcome 
this Bill, for any improvement made 
in this industry in the Travancore- 
Cochin State will have its very good 
reactions in other parts of the country 
as well.  My interest in this Bill is 
somewhat different and it is based upon 
the statement made in the Statement 
of Objects and Reasons—

“With a view to controlling pro»- 
duction,  improving  its  quality, 
weeding out the  undesirable ele
ments in the  export trade and 
developing the internal market so 
as to reduce the Industry’s depend
ence on exports, it is considered 
necessary to establish a Statutory 
Board on the lines of Boards set 
up for other  plantation indust- 
tries.”

Now I would urge upon the hon 
Minister for Commerce and Industry 
to see whether this statement is not 
equaUy applicable to some of the other 
Industries as well, as for instance, the 
drugget industry  and the handloom 
industry.

Mr. Deputy-Speaker: Are we not
getting into some other matter?

Sbri S. V. Ramaswamy: I am merelŷ 
sajing that this principle may be ex
tended to the drugget industry. I wish
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to improve th« Bill in three ways and 
I have tabled three amendments.  It 
appears that after all the amount that 
is going to be realised from cess is only 
Rs. 12 lakhs per year. I have moved 
an amendment that the office of the 
Board shall be located in Travancor̂ 
Cochin State, because I have a fear 
that this office might also be located 
in New Delhi. I confess to a sense of 
horror of over centralisation in New 
Delhi.

Shri T. T, KrlshnamacharL* It will 
not be.

Shri S. V. Eamaswamy: I thank you, 
Sir, for this assurance.  My second 
amendment is with  regard to Clause 
11. The powers are given to the Gov
ernment to dissolve the Board. I only 
wish to add one clause at the end of 
that section “and such  notification 
may as soon as possible be laid before 
the House”.  We discuss elaborately 
here,  we set up Boards, funds  are 
created and the thing goes on.  For 
the Board to be dissolved by an execu
tive order, there must be some statu
tory  provision  for  informing  this 
House.

Shri T. T. Krlshnamachari: We will 
do that.

Shri S. V. Ramaswamy: Thank you 
once again.  My third point is with 
regard to clause 19. I wish to add a 
third sub-clause to clause 19 to the 
effect that the  Central Government 
shall place before Parliament an annual 
report of the working of the Board, 
containing inter alia a full statement 
of  the  accounts.  Again I have to 
observe that after elaborate discussion, 
we pass these Bills and Boards are set 
up. What exactly they do, we do not 
know.

Shri T. T. Krishnamachari: You
may ask a question.

Shri S. V. Ramaswamy: If the Gov
ernment be pleased to place an annual 
report before the House, we shall be 
able to know about the progress of 
the Board or whether it is worth while 
scrapping it, in which case we shall

gladly do so. With these remarks I am 
glad to support the Bill and I hope 
the hon. Minister, who has conceded 
my first two amendments, will also 
think it fit to concede my third amend
ment.

Mp. Deimty-Speaker: There has been 
sufficient  discussion  now  on  this 
matter.

Shri C; R. lyyunni (Trichur) rose—

Mr. Deputy-Speaker: The hon. Mem
ber may reserve his remarks when 
we proceed to  consideration of the 
clauses. But if he wishes to speak now. 
let him be brief.

Shri C. R. lyyunni: Sir. while I wel
come the measure, it is my painful 
duty to say that in the declaration that 
is made here it is stated that the Gov
ernment should take under its control 
the coir industry completely, whereas 
we find that the function of the Board 
is only of a very limited nature. Un
less there is a Board of this nature 
it is not possible for this industry to 
stand  on its own legs.  There are 
various difficulties that this industry 
has to face. From 1952 onwards the 
quantity of exports has considerably 
decreased: secondly, the price of the 
article has also gone down. Of course, 
there are various reasons for it. One 
reason is that stockpiling has ceased. 
The Korean question is going to be 
solved; we do not know when it will 
be. But all the same, there is a feel
ing in the minds of the people that 
we are not going to have the fear 
of war in the near future. These are 
the two things that are responsible for 
the slump and reduction in the price 
of articles that we are exporting.

Then there is going to be competi
tion from outside. From East African 
side there is the seisal manufactured 
articles; then there is the hemp pro
duction. These two items happen to 
comoete with our coir products.  So, 
unless there is a Board started by the 
Central Government, it is not possible 
for us at this juncture to stand on our 
own legs. Otherwise, our industry will 
go down and if the industry goes down.
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there is not the slightest doubt that 
the people inhabiting the coastal areas 
of Travancore-Cochin  and Malabar 
especially will come to grief.  Their 
number is not a small one.  It will 
come to  about 5 lakhs.  They are 
■engaged in this industry which is their 
main source of income. This industry 
is both a cottage industry and a fac
tory industry. The hon. lady Member 
was saying that we have to give up 
•cottage industries.
Kumari Annie Mascarene: No. not

that way; mechanise coir production.

Shri C. R. lyyunni: That is exactly 
what I am saying. What will be the 
result of mechanisation?

Kumari Annie Mascarene: They are 
doing it already.

Shri C. R. lyyunni: If you mechanise 
the industry, you throw out of employ
ment so many people. Certainly that 
is a thing which we would never wish. 
The point is we must  have cottage 
industries, small scale industries and 
large scale industries. All these must 
work side by side and in a harmonious 
manner. Otherwise there will be plenty 
of unemployment and, the result will 
be our country will gradually go down 
from the point of view of industry. 
So, the Statement of Objects and 
Reasons has been  considerably en
larged for which there is absolutely no 
need.

Again in the matter of constitution 
of this Board all the powers are taken 
by the Central Government. I do not 
know why such a thing should take 
place. The various States interested in 
this industry may be given power to 
nominate  members of various cate
gories mentioned in the Bill. In regard 
to the other Boards, for instance the 
Tea Board, we  find that the Vicer 
Chairman is elected by the Members 
of the Board. Here that power is taken 
the Central Government.

Then again another unusual power 
taken by the Central Government is 
that they can  say that “this Board 
from this day onwards will not exist**. 
They are members appointed by the 
Central Government and it is unlikely 
that as a body they will go against 
what the Central Government dictates

to or directs them. But we find that 
absolute power is given to the Central 
Government to  dissolve the Board 
without even calling for an explana
tion from the Members as to their mis
behaviours or misfeasance. I do not see 
any reason why such arbitrary power 
should be in the hands of the Central 
Government. I agree the Central Gov
ernment can call for an explanation 
as to why the Board has not done such 
and such a thing, or why they have 
exceeded their bounds, or acted con
trary to the directions given bv the 
Central Government.

I hope that the Minister will bear 
all these suggestions in mind and try 
to accept the  amendments that are 
moved.

[Shrimati  Am mu  Swaminadhan 

in the Chair,]

Shri Basappa (Tumkur):  Madam
Chairman, while thanking you for 
giving  me  this  opportunity,  I 
feel  I  owe  a  word  of  per
sonal  explanation to this House for 
speaking on this subject. Coming as I 
do from Mysore,  which is the third 
biggest coconut producing area, I feel 
I mu£t speak on this occasion regard
ing this Coir Industry Bill. Of course,
I do concede  that it is not a main 
industry in Mysore: I do concede that 
Travancore-Cochin  and Malabar area 
has got a greater interest in this indus
try. But at the same time I must say 
that Mysore which has 1,82,000 acres 
of  land  under  coconut  cultivation 
attaches some importance to this cot
tage industry which is developing in 
some parts of our State. The Minister 
of Production, who was Chief Minister 
of Mysore, was taking a lot of interest 
in the development of this industry. 
My hon. friend Mr. Madiah Gowda 
has sent some amendments to this Bill. 
For all these reasons I say that Mysore 
should have a proper representation 
on the Board that is going to be con
stituted.

Then,  with regard to the  funda
mental question at issue. Madam, I 
must say that this crisis, the depres
sion in this trade is due not only to 
the trade itself, to the industry itself, 
but also to international aspect.  The 
inherent defect in the industry is one



243 Coir Industry Bill  18 NOVEMBER 1953 Coir Industry Bill 244

[Shri Basappa] 

thing; the international aspect of the 
industry is another thing. The Com
merce and Industry Minister seems to 
emphasise more the inherent defect of 
the  industry and he wants  to set 
matters right. Our friend Mr. V. P. 
Nayar, if I followed the trend of his 
arguments, said that our exports will 
have to be  developed in particular 
directions. He referred to one set of 
countries. My hon. friend Mr. Achu- 
than suggested that we  should look 
for other countries also. I think there 
seems to be truth in both these 
versions.  If  we  are  thinking  of 
developing this industry in this country 
we must not only see that the inherent 
defect in the industry is wiped off. 
but also look for new markets to which 
our goods can be exported profitably. 
From that angle I say that all these 
aspects will have to be considered and 

looked into.

I welcome this Bill because it has 
come  at the appropriate time.  An 
explanation has already been given as 
to why  the Central Government  is 
interfering at this stage. Formerly it 
was thought that it was a State subject 
and that the Travancore-Cochin State 
would manage it well, and even the 
Coconut Committee of the Centre was 
not allowed to do  much to improve 
this industry. But now a time has come 
when the Centre has to assume greater 
power over this industry because un- 
emplo3nnent in that State* as we have 
seen from the  proceedings of this 
House, has reached a very high stage 
and we are also losing foreign ex
change.

On account of these factors we have 
to welcome this Bill.  We are now 
thinking of developing  cottage and 
village industries in the country. This 
is a very fine opportunity for doing so. 
To organise this  industry on a co
operative basis the State will have to 
take more powers into its hands. It is 
because the industry was ill-organised 
in the former days that we are suffer
ing today. And the Government did not 
hesitate to come forward to send its 
expert, a special officer, to go and see

matters there. Also, a conference was 
convened  at̂ Trivandrum,  Certain 
things were evolved there for developr 

 ̂ing this industry: first of all. the ex- 
/  port  side of it; secondly, how  the 
quality of the goods can be improved; 
thirdly, how the industry can be con
trolled; and fourthly,  the production 
side of it and also internal markets. 
These are the four aspects that they 
confined their attention to. and they 
have giVen certain reasons for develop
ing these aspects. The Board which is 
going to be constituted by this Bill 
will look into all these aspects and 
try to implement those things.

With regard to the constitution and 
the powers of the Board. I think there 
is already a good democratic set-up in 
the Board and the Vice-Chairman is 
going to be elected. There is an amend' 
ment being brought by the Government 
itself which shows their readiness to 
see this Board function well.  With 
that we must be satisfied and we must 
not say that the Board should be fully 
autonomous,  because we have  seen 
past experience.  Complete autonomy 
without government control may lead 
to anywhere.  A certain amount of 
overall control by Government is neces
sary.

Parliamentary control over this will 
also be established because the rules 
will be placed before the House; also, 
the rei>ort that will be submitted to 
the Government, I hope, will be placed 
on the Table of the House, so much so 
that parliamentary control and Govern
ment control will be sufficiently \here.

We can therefore proceed with the 
Bill and expect the Board to Imple
ment some of the recommendations of 
that committee.  There are not very 
many complicated matters in this Bill. 
I therefore do not see any reason for 
sending it to a Select Committee. We 
have spent a good deal of time over 
it. we are not rushing through this BllL 
I therefore commend the Bill for the 
acceptance of the House.

Mr. Chairman: Shri A. V. Thomas.
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Shrl A. V. Thomas (Srivaikuntam): 
Madam Chairman..........

Shri Vallatharas (Pudukkottai): On 
a  point of order, Madam.  Am I to 
understand that only those who  are 
interested in coconut or are living in 
areas o£ coconut are to be given pre
ference to speak on this Bill? I stood 
thrice but have not been called. As I 
fiee from the trend, only those who 
come from coconut areas are given the 
chance. I want to know whether any 
such convention is being created.  I 
must submit that chances must be 
fairly distributed (to all people  so 
that, even though the interest  may 
concentrate upon one section, yet the 
general interests of the nation  may 
not be lost sight  of and the res
ponsibility which people have  may 
be fairly discharged by all concern
ed,

Mr. Chairmaar I do not  think 
there is any point of order there.  I 
do not think there has  been any 
convention that only persons coming 
from coconut areas are allowed  to 
speak.  Members havfe to catch the 
eye of the Chair; Shri A. V. Thomas 
just caught my eye and I have call
ed upon him.  Ther̂is no point of 
order in it.

Shri A. V.  Thomas: Madam,  I
heartily welcome  this Bill.  I had 
.some  little  misgivings  about the 
Bill as it was introduced.  But since 
then I see that the Ministers them
selves have tabled quite  a number 
of amendments.  This really makes 
the Bill more acceptable.

I must also at the same time  be 
frank and say that there  are still 
certain clauses in the Bill which may 
not meet with the approval of l̂iose 
interested in this  industry.  But it 
is the circumstance which necessitat
ed the introduction of this Bill, that 
is the great slump which  overtook 
the coir industry and which render
ed lakhs of people workless and re
duced them to penury,  it is that 
which makes me to accept this Bill 
as it has been introduced, with tim

amendments as  proposed  by  the 
Ministers.

In the Statement of  Objects and 
Reasons it is stated that undesirables 
will be kept out  of the trade.  I 
only hope  the Minister will also 
keep other undesirables out of  the 
Board.  I do not know how far  he 
will be able to resist certain pressure 
groups who will want only their re
presentatives to go on the Board.  I 
know the Minister and 1 fully trust 
he can hold his own and keep  the 
undesirables out.

There have  been  objections  in 
similar  Bills  to the  question  of 
nomination concerning  the appoint
ment of the  Chairman, etc.  Those 
objections to a certain extent stand. 
But as I explained a little while ago, 
in view of the essential need of the 
Bill I do not propose to say anything 
in that respect.  All i would soy is, 
let us have this Bill passed, let  us 
work it for a few months or for  a 
year or so, and if it is found neces
sary and if the members nomintrted 
to the Board bring the matter to the 
notice of the Government I hope the 
Ministers concerned will give  their 
careful consideration to it and mtike 
any amendments or alterations  that 
may be required.

A lot has been  said by the pre
vious speakers about the whole in
dustry So that there is no necessity 
for me to cover the same  ground 
again.  Reference was made to  ihe 
quality of manufactured articles.  As 
far as the  manufacturing  side  is 
concerned  Travancore-Cochin  pro
duces the  best quality.  Of  course 
they also produce poor quality.  But 
then these are required for  jertain 
cheap  markets.  The manufacturers 
have tried to improve the quality Mid 
no complaint is received.  provided 
the price they ask for is paid.  But 
that does not mean that that is the 
end of it.

We have to do a lot of  research 
and And out ways  and means  by 
which, while we make the  quality 
super excellent, at the same time
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we can reduce the cost in order  tc 
make the  manufactured articles go 
into the market and be absorbed by 
the people concerned.

I fully commend the Bill :̂nd re
quest  my friend Mr. Nayar *iot  to
press  his motion for reference  to
Select Committee.  Personally I  feel
that  the Bill should be passed  as
quickly as possible, if possible today 
itself. The other matters can be con
sidered as we work out the BilL

An Hon. Member: What
labour representation?

about

Shri A. V, Thomas; As I under
stand the Bill, labour also should be 
represented.  I  think  there is  a 
clause there for the representation of 
producers, workers etc. I think 1 am 
personally satisfied with the Bill as 
it stands now.

Mr. Chairman: As we have  had
enough general discussion and as 1 

think that  hon. Members can  also 
speak when the  clause  by  clause 
consideration is taken up, I would re
quest the hon. Minister now to reply.

Shri R. K. Chaudhuri (Gauhati): I 
would like to say a few words.

Mr.  Chairman: Hon.  Members
will have  enough  opportunity  to 
speak.

Shri R. K. Chaudhuri; I  come 
from  a place  where  coconut  is 
grown.  The hon. Minister does not 
even know that. ̂

Shri Karmarkar; Since (the hon. 
Member wants to  speak,  I would 
have no objection.

Mr. Chairman:  I think the  hon.
Members will have enough opportu
nity to speak in the clause by clause 
stage. I request the hon. Minister to 
reply.

Shri Vallatharas: There  are some
aspects which have been totally left 
out. Those who are interested in the 
trade and in coconut growing locali
ties have given  their views.  There

is the legal aspect; there is the ques
tion of economic administration.  On 
these points, there has been no rer 
presentation at all. If you are pleas
ed, you can also give some time ta 
Members to speak on these matters.

Mr. Chairman: I think  in  tne
clause by clause consideration,  you 
will have full opportunity to speak. 
Now, I have called upon the Minis
ter.  ’

Shri Vallatharas: Clause by clause 
consideration would not admit these 
arguments.

Mr.  Chairman: I have called the
Minister now.

Shri R. K. Chaudhuri: As a com
promise, let my hon. friend and my
self speak and then you  can  call 
upon the hon. Minister.

Mr. Chairman: Order,  order.  I
have already called upon the Minis
ter to speak.  Now you will be able 
to find some points in reply.

Shri Karmaricar: 1 should say at
the very  outset that  I appreciate 
very much the tenor of the whole 
debate.  At tĥ same time, I should 
say that it will not be possible for 
me within the brief time which  I 
propose to give myself at this stagê 
to refer to each point  in  detail. 
Broadly,  Madam, there have arisen 
two or three points.  One of them 
was the necessity to give representa
tion to labour in this Board.  I shall 
start by stating our position in this 
regard.  We have here a specific pro
vision providing  for representation 
of labour.  A small misgiving might 
have arisen in the minds  of some 
hon. Members because.  instead of 
the word ‘employed  in that parti- 
cluar industry', we say, ‘employed by 
growers of coconuts*.  We have en
larged that category and we want to 
give  representation  to  labour 
wherever they  miy  be  employed. 
When we have used the word ‘em
ployed’ that should not make  any 
difference at all in the representation
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which we want to give.  That parti
cular sub-clause is intended specific- 
cally to give representation to  the 
working classes, engaged in that in
dustry.

Shri N. Sreekantan  Nair; Why
not say that in the clause itself?

Shri  Karmarkar: Because,  my
hon. friends will appreciate that in 
respect of other growers or manufac
turers other sub-clauses  deal with 
them.  There is specific representa
tion for them and they will not  be 
smuggled into this sub-clause which 
is meant principally for the workers 
themselves.  I should  like to start 
with an assurance that we shall see 
to it that the workers are given pro
per representation.

We were asked on the floor of tho 
House whether organisations  would 
be represented. That should take me 
to the second point which I should 
like to make*  clear to  the House. 
Difference of opinion cannot exist re
garding the advisability  of  having 
Government  Control  Boards.  Let 
me say at the very outset that  we 
are not in any doubt as to the pre
cise nature of the Board.  We want 
it to be a representative Board, re
presentative in the sense not techni
cally of this organisation and that, 
though we  shall consider all  rele
vant  organisations  when  making 
nomination—that goes without doubt 
—whether growers or manufacturers 
or labour. But, that does not pin us 
down to give a sort of elective re
presentation to the organisations as 
such.  I may inform my hon. friends 
opposite, who are keen  about this 
point about organisations  as such, 
that recently, for instance, till  some 
time ago, we had on the Import Ad
visory Council one of our consulta
tive bodies, representation given  to 
a particular body among others.  My 
hon. friends will be very much interest
ed to know that  when the selection 
of  that  ifiepresentative  came  up, 
there was actually an election as to 
who should be the  representatives,

two or four or whatever the number 
was.  There was  secret ballot and 
things like that.  In a body like this 
we do not want all that  to happen. 
Our principal intention is to create a 
practical,  workable,  active  body, 
working under the auspices of  the 
Government, working under the aus
pices of this sovereign  Parliament, 
working in the best interests of  all 
the interests concerned.

There, again, one important point 
that was raised was, why should this 
be an entirely nominated body.  The 
whole scheme of this Board, as  we 
would like all these Boards to  l>e, 
is that the working  of this Board 
should be as much as possible tmder 
the constant consideration  of  this 
House.  There is also an advantage 
in havingi autonomous  Boards  in 
some other sectors of our economy- 
But, where  something of work  is 
concerned, it is always  better that 
Parliament should be able  to raise 
any question about it either through 
interpellation or at any stage during 
the  Budget  discussions.  This  ar
rangement should  not enable  the 
Minister to rise up and say, this is 
an autonomous  Board beyond the 
purview of the Parliament unless the 
Act is amended. We want this Board 
and the work done  by the Board to
be subject to the scrutiny  of this
House.  We have always been insist
ing on this, however  powerful  the 
Board may be. No board will work 
to the satisfaction of all the interests 
concerned unless it is amenable  to 
public opinion and  the two  Houses
of Parliament are  the best  forum
where public opinion can be concen
trated. The whole scheme is that tlie 
Government which is  amenable 10 
this House, take upon ourselves the 
responsibility  of  nominating  the 
Board and then, the actions of  the 
Board will be open to scrutiny  by 
the  House  whenever  this  House 
chooses to exercise that scrutiny.  It 
may be  an interpellation,  special 
discussion or budget discussion, etc 
At all times, the Board s  activities 
should be amenable to constant con
trol of this House.  We could  have
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become popular by giving represen
tation to the  different  bodies, by 
creating some  small  electoral col
leges, and things like that.  We have 
taken all the responsibility  on our
selves for the proper nomination  of 
the various interests.  I should also 
say that so far as it is humanly pos
sible for us, we have  tried to see 
that different sectors of this very im
portant industry are  given  proper 
representation.

I do not say that this BiU ig  a 
measure of perfection.  But, it is a 
step in the right direction, and  as 
we hope, a useful and effective step 
in that direction.  My hon.  friends 
both the Thomases—though the name 
Thomas goes with some other appella
tion—̂have made nice contributions to 
the debate.  To make myself clear, 
they are not doubting Thomases, but 
they are Thomases with faith  end 
they have made an excellent contri
bution for a proper understanding of 
this measure.  As my  hon. friends 
suggested, if there is any lacuna  or 
defect in the woking  of this  Act, 
certainly we shall  ourselves volun
teer and come forward  before the 
House for its agreeing to such im
provements in the structure of  the 
Bill that appear to be necessary.

I have just now  dealt with the 
structure  of the Board.  By- and 
large, we think that the Board should 
work ŝatisfactorily.  I also referred 
to the advisability of having Govern
ment Control over the working  of 
this Board, including the power  to 
dissolve it.  A point was made that 
consultation should be provided before 
dissolution if such dissolution becomes 
necessary.  After having created  a 
Board of our own, naturally, we do nol 
want to look upon it as a suspect Board 
or as an accused Board at any stage. 
We have reserved  to ourselves the 
power of dissolution because in case 
it is necessary to  do so, we shall 
not hesitate.  In doing that, we shall 
naturally be subject to the scrutiny 
of this House.  There is no question 
about that.  To give an opportunity

to the Board to explain themselves 
must JJlace them in the category of 
accused people.  If there is a serious 
 ̂emergency, it is only then that  we 
, can contemplate  dissolution of  the 
Board, created  by ourselves,  under 
the auspices of an Act of this House.

The second point that I wanted to 
reply to, I have already referred to, 
namely the question  of representa
tion.  A  point was sought to  be 
made at an earlier stage—a point that 
I should like respectfully to submit, 
is not relevant to this debate—which 
1 should not like to pass unnoticed, 
because it is made many a time and 
debated upon, wheither ihe occasion 
may be relevant or irrelevant.  The 
point was made that we deal  with 
one set of countries.  If there is r.ny 
misconception  In  the  minds  of 
any hon. Members, I sHbuld like to 
disabuse any such misconception and 
it is this. So far as our imports and 
exports are concerned, they are of a 
general nature.  In these days, our 
foreign  trade  agreements  have 
changed their old pattern.  The old 
conventional pattern was to get that 
particular country to agree to  im- 
jport certain  commodities  in this 
quantity and quality, and also  the 
export of certain  commodities  by 
name are mentioned.  We found at 
an early stage that this would  not 
simply work.  It may  be possible 
for us to export, or it may not  be 
possible; it may be possible for  the 
other country to export or  it may 
not be possible.  By  and Iby, our 
bilateral agreements  are taking the 
shape of mentioning in two schedules 
which both parties desire to export 
and import reŝpectively.  There  is 
no  question of any licence, for ins
tance, for the export of coir goods. We 
do not mention  the name of the 
country except ,we say either sterl
ing area or dollar area both in res
pect of imports or exports.  We have 
not, in practice, mentioned any uartf- 
cular country.  No export licence of 
coir or coir products ever bears  on 
its face the country  of destination,
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unless we enter into a barter trans> 
action which is another aspect alto- 
ICether.  But, in our general working, 
whenever we issue an export licence, 
we, of course, limit the quantity when 
necessary. For instance, in respect of 
coffee we had to limit the quantity and 
reduce our exports last year because 
the quantity available for internal con
sumption was not sufficient. But, when
ever any exportable commodity  is 
available for export, we simply <jive 
the man a licence. We do not desig
nate one set of countries or another. 
The point that I was trying to make 
out was that we have no leanings with 
regard to destination of exports.  It 
Tnay  possibly  be  that  some hon. 
Members are not satisfied with our 
efforts to deal with certain countries. 
Let me tell them frankly that  we 
are interested now, we have been in
terested in the past, and that we will 
be interested in the future also  to 
see to it that  our  foreign  trade 
develops as much as possible,  that 
our exports  increase in value  as 
much as possible and we do not mind 
if there is a deficit here or a «leflcit 
there because in the present position 
of the Sterling Area', any deficit can 
be covered by a surplus elsewhere.

Shri V. P. Nayar: I do not wish to 
interrupt the hon. Minister, but I want 
to seek a clarification from him.  Is 
it not a fact that the export of coir 
is very largely  handled  by  British 
firms, ŝnd will it be possible that the 
British firms who have a monopoly in 
the export of coir and coir products 
will be Interested in sending them to 
other countries where British people 
as such do not have a trade?

Shri Karmarkar:  I do not  myself
believe that any bona fide merchant, 
any  merchant who wants to  serve 
himself, will limit himself to any de
sirable destination.  I have known of 
certain cases where  merchants have 
sent goods even to undesirable destina
tions, but for us there is no desirable 
or undesirable destination.  Some of 
them even tried to  enter forbidden 
areas or countries. So far as we are

concerned, we allow exports literally to 
all destinations, and it is hardly neces
sary for me to add that we are anxious 
to promote our exports.  We are aiso 
anxious to have all relevant imports, 
and so far as our vision is concern
ed, there is no barrier or distinction 
between one  country and  another 
country.  We are interested in  the 
whole of the world as a market for 
our goods, and we are interested  in 
the whole world  as  exporters  of 
commOkiitiies and manufactured pro
ducts that we want.  I should  not 
like to dilate on this point further. 
There was a very interesting  Reso
lution almost on this point In  the 
other House, but I need not take up 
the time of the House by dilating on 
this point which,  in  my humble 
opinion, appears to be rather irrele
vant to the issue directly in question 
regarding  the  establishment of  a 
Coir Board.

Then there  was  a small  point 
made.  It was a good point I should 
say.  It hardly needs any reiteration 
from me that we are naturally anxi
ous that coir products, like all  of 
our other products, should be patro
nised by the Government, both at the 
Centre and In the States.  The Gov
ernment of India Have recently cons
tituted a  Purchase  Enquiry Com
mittee, and that is  going into this 
question also as to how far and in 
what manner we can  promote  the 
patronage of locally produced goods. 
On that question there could not be 
any difference of opinion.

Of course,  something  could  be
said about the exact number, whether 
it should be 40 or 30. It all depends on 
how we are looking at things.  The 
number forty may look too small or 
may look too large, but when it came 
to representation of various interests, 
we arrived at this number not  by 
any sort of exact  astronomical cal̂ 
culation, but on  a practical  basis. 
If it is found to be too  large,  we
shall be happy to cut down the num
ber.  It may save some money  to
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the Exchequer also.  If it is found to 
be too small, we shall not hesitate 
to enlarge it.  Ultimately  in such 
matters there can be no opinion  as 
such on any side.

Then, a point was made as to why 
growers of coconuts should be given 
representation.  We wanted  to give 
representation to all sectors, whoso<- 
ever is connected with coir products, 
and therefore we started right from 
the growers themselves.  Then  we 
gave representation to manufacturers 
as also labourers and  other  cate
gories, the State Governments  con
cerned and all that.

Now, there was a small discussion 
as to what was meant by the princi
pal States mostly concerned with the 
industry.  Someone  suggested that 
in addition  to  Travancore-Cochini 
there is also Malabar,  In drafting 
or saying these things we are  not 
very meticulous.  We know that  by 
and large the hon. Members of this 
House are aware of the area where 
coconut grows—and I am quite sure 
we are expecting something from my 
hon. friend Shri R. K. Chaudhuri of 
Assam  where also  coconuts grow 
and  I happen to know that  Assam 
grows  very  good  coconuts  also 
amongst  other  very  good  things. 
The point is in giving representation 
when thinking about this  industry 
our attention is bound to be rivetad 
on the regicMis  where this is  the 
principal industry,  and we mention 
Travancore-Cochin and Malabar and 
that area because there it is largely 
an industry which gives employment 
to a large number of people.  I may, 
in this connection, refer to the  hon. 
lady Member who made such a very 
nice speech—parts of it I could have 
just adopted as my own speech, es
pecially where she  made a human 
appeal in the interests of the indus
try.  She also very kindly  invited 
me to visit Travancore-Cochin which 
I have been very anxious to do for 
a very long  time,  because it is a 
very lovely part of the country  I

am told with very lovely people, with 
a very industrious and  intelligent 
population.

Incidentally,  Madam,  you  are 
also in the Chair, but that is  not 
why  I  say  this, viz,,  it  is  area 
which  rather,  from  us  students 
of economics, does require  a little 
special attention.  It is an area......

Sifari R. K. Chaudhuri:  Beautiful
areal

Shri  Karmarkiu*: ----- of  ample
labour, in the sense  of productive 
labour.  And that area abounds sa 
much in cottage industries that re
cently when there was a slump  in 
our export trade of coir products,  I 
know very well what a great misery 
the people there  had to suffer  on 
account of this shock to the industry. 
It is an area where the people are 
not in a position to absorb any such 
shock.  For instance, in the part of 
the country where I come from, if 
cotton fails, something else is grown; 
the agriculturist is richly producing 
all things, and there the population, 
economically, are in  a position to 
ab̂rb the strength of a shock. But 
the area to which the coir industry 
principally  belongs is  one where- 
people cannot easily absorb a shock 
without  damaging  themselves  if 
there is the least disturbance.

There is also the employment pro
blem.  Something was  said about 
mechanisation and non-mechanisation, 
and cottage industries  and things 
like that. Well, these are times when 
we  have to  go  carefully.  Any 
mechanisation has to  be done  in 
such a manner as not to do irrepar
able damage to the people concerned. 
We have to proceed  cautiously  in 
this matter.  If we disturb a cottage 
industry on account of over-mechani
sation and are not able to give them 
alternative  employment;  well, that 
will create a very serious problem. 
In  Travancore-Cochin  or the coir 
industry area, this  is also a very
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serious problem, and we shall have 
to take measures in respec! of over
mechanisation  or starting  cottage 
industry strictly from the point  of 
view of the people’s benefll.

Then, something  was said about 
export. It is a pity coir is a product 
which we cannot  absorb  ourselves 
with the best goodwill.  Even with 
internal consumption,  on howsoever 
a large scale, we would not be able 
to do all that is necessary for the 
coir products.  This  is a produce 
which, to a substantial amount  of 
time, has to depend  upon exports, 
and there again, all  the  elements 
come in.  We have to sell at a rea
sonable price.  We have to finish our 
products in a nice manner.  The ex
port market  must readily  absorb 
it.  And it is a product which hap
pens to depend upon the mercies of 
the export  market.  Naturally  we 
are interested in it. There is a drive 
for export promotion,  and I need 
hardly assure the House that these 
products will receive the best atten
tion that we can possibly give so far 
as export is concerned.

I entirely argee—thbugh  it is an
immaterial matter from his point of 
view—with Shri N. Sreekantan Nair 
in what he said regarding the pecu
liarities of this industry.  It is these 
pecularities that give us cause for con
cern, and 1 need hardly assure him 
that We will do all that we can  so 
far as it lies in our power to help 
the industry,  whether  it is  price 
stabilisation, or whether it is minimum 
wages.  Of course, the  caprices  of 
the market is a thing  beyond  our 
control.  Foreign monopoly is a very 
favourite subject with him amongst 
others.  It concerns  us also, but  I 
shall not take up the time  of the 
House by giving our views  on the 
subject which have been  given ex
tensively on previous occasion.  But 
basically I think we agree.

Something was said  about demo
cracy.  I do not know what the hon. 
Member meant by that.  Democracy 
came to us about 60 years back not 
from the top to bottom, but from the

bottom to the top. wilh  municipali
ties, local boards etc., and ultimately 
we have now  achieved  sovereign 
democracy.  I do not think the  hon. 
Member is anxious to move the hands 
of the clock in the reverse direction. 
In a matter of this kind, the Board 
must be a very practical and working 
body, which will be subject  to con
trols easily, if control  is necessary. 
This is not the place where we can 
really exercise our discretion of makr 
ing the Board more democratic than 
necessary.

I need hardly refer to Mr. Kelap- 
pan’s point regarding  cottage indus
tries.  I  agree  in  substance  and 
spirit with what he said.  We cannot 
afford to do away with the cottage 
industry basis, unless we are able to 
substitute it with something better.

Something was said about Mysore 
also.  I come from a place which is 
rather  near Mysore,  but on  that
ground, I shall not wax eloquent on 
the matter.  But we know that even 
people in Delhi have the privilege of 
enjoying coconuts from Mysore.  But 
this is not a linnled question, confined 
to only some areas.  Wherever it is 
possible to develop the coir industry, 
—apart from the fact that in parti
cular regions, it is of grea't  impor
tance, as for instance, in the south— 
we are bound to do whatever could 
practically be done to develop it  on 
the  cottage  industry  basis  or 
in  any  other  suitable  manner, 
whether it is Ratnagiri or any other 
place.  I believe Ratnagiri  also par
takes partially of the nature of tH('se 
areas where other means of produc
tion are very small, and there is  a 
large amount of unemployed labour.

I should like to conclude on  the 
point which my hon. friend Shri A.
M. Thomas referred to, namely, let 
us give it a fair trial.  I am  very 
happy to note that all these Members 
who have spoken on this Bill have 
one point in common, and it is this 
that we should try to give the  best 
trial possible.  I am quite sure that 
with the co-operation of this House 
and the co-operation of public opinioa
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outside, our efforts in this direction 
will prove to be a success.

I should also say at this stage in- 
•cidentally—so that I may save  the 
time of the House later on—that we 
have tried to  see  which  of  the 
amendments we should really adopt. 
So when we worked on this Bill, we 
worked  absolutely  with  an  open 
mind. It was not as if we were in 
Mny way reluctant to accept anything 
that was acceptable.  In fact, even 
after this Bill is passed,  we shall 
continue to work with an open mind, 
so far as the admissibility  of any 
Amendment  is  concerned.  But  I 
should indicate here that such of the 
amendments as have been before the 
House and have been found to be ac
ceptable by us in the interests of this 
legislation, have already been tabled 
in the name of msnself and my col
league. Shri T. T. Krishnamachari. The 
other amendments, I regret very much 
to say, are amendments  which we 
shall have to oppose.

In conclusion, I should once again 
:say that I appreciate very much the 
general tenor of the whole debate.

Mr. Chairman: Before we take up
the Bill clause by clause, I would like 
to enquire of Shri V. P. Nayar, whether 
he wants to press  his amendment 
moved on the 7th August 1953,  for 
referring the Bill to a Select Com
mittee.

Shri V. P. Nayar; Yes. I have also 
to  submit  that  in  pressing  my 
amendment, I should draw the atten
tion of the House to  the fact that 
last time when  even  before this 
amendment of mine was moved sihri 
Karmarkar said:

“Therefore, while I would 
it my duty to oppose the motion 
for reference of the Bill to Select 
Committee.............”

He created an impression that he was 
more eager then than  some of us 
here, to have the Bill passed.  But

the House must know that had  my 
amendment been accepted, we would 
have  a thorough discussion, and 
we would have been able to place tlie 
report of the Select Committee  one 
week after the Bill was referred  to 
the Select Committee. But now more 
than three months have elapsed, and 
yet the Bill could not  be  passed. 
This was the attitude of Government 
which the Hoûe should note. And I 
press my motion for referring fhe Bill 
to the Select Committee.

Shri Karmarkar: I should like to
say a word, because I did not toucn 
upon it earlier.  I shall just say  a 
word with regard to referring  the 
Bill to a Select Committee,

I am grateful  to  my  esteemed 
friend for drawing  my attention to 
the  fact that I had  opposed  the 
motion for referring the Bill to  a 
Select Committee then.  I regret very 
much to say that our position conti
nues to be the same now.  But  I 
should like to tell my hon.  friend 
that we were really anxious to see 
this measure through.  If there was 
ground to oppose that motion then, 
there is really more ground now  to 
oppose it, as my hon. friend  will 
agree, because three  months  have 
elapsed, and so the problems require 
a little more attention.

Shri V. P. Nayar: That is so.

Shri Karmarkar: But I can give
the hon. Member this personal assur
ance that we had no pre-notice  or 
prescience that in spite of our opposi
tion to this amendment of my  hon. 
friend, three months were going  to 
elapse, without our really  meaning 
it.  We are anxious to see such mea
sures through as early  as possible. 
Therefore I feel compelled to oppose 
my "hon. friend’s amendment for re
ferring the Bill to a Select Commit
tee.

Mr. Chairman: Before I put  the
amendment of Shri V. P. Nayar  to 
the vote of the House, may I  point 
out to him that the  date  he  iias
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given in  his  amendment  is  17th 
August 1953?  It may require  some 
correctfon for the date.

Shrl V. P. Nayar:  That  can  be
changed to 25th of November, 1953,

Mr. Chairman:  I shall  now  put
Shri V. P. Nayar’s amendment to the 
vote of the House.  The question is:

“That the Bill be referred to a 
Select  Committee  consisting of 
Kumari Annie Mascarene,  Shri 
A. K. Gopalan, Shri K. A. Damo- 
dara Menon,  Shri K. Kelappah, 
Shri P. T. Punnoose, Shri K. T. 
Achuthan,  Shri  A. Nesamony, 
Shri Eacharan lyyani, Shri C. R. 
lyyunni,  Shri  A.  M.  Thomas, 
Shri A. V. Thomas, Prof. C. P. 
Mathew, Shri Nettur  P. Damo- 
daran, Shri N. Sreekantan Nair, 
Shri D. P. Karmarkar,  Shri  T.
T.  Krishnamachari,  and  the 
Mover, witTi instructions to  re
port not  later  than  the  25th 
November, 1953.*'

Some Hon. Meîbers:  The  ‘Ayes’
have it.
Mr. Chairman: I  shall  first  ask 
those who are in favour to stand in 
their  seats.

SCiiri V. P. Nayar: Let  us have a
division.

Shri H. N. Mukerjee (Calcutta North
East): If I may submit, Madam, it 
may *be the  intention of those who 
are supporting the amendment  that 
their names should be recorded for 
whatever reason they know best. If 
that is so, I submit that it is neces
sary to have a division and have the 
names recorded.

Shri Kannarkar: I am afraid, from
this side of the House I should say 
that to have a name recorded is not 
a matter of right. If the Chair has 
any doubt, then it could happen, and 
the Chair can call for a division. The 
Chair can ask those who are in favour 
to stand up first, and those who are 
against to stand up in their seats after
wards, and I think that will  clearly 
solve the problem.

Shri N. Sreekantan Nair: On a point 
of order. Madam.  There are many

Members anxious to vote, and so let 
the division bell be rung.

Shri V. P. Nayan We  are hardly 
having a quorum here.

Slhri Karmarkar: I should  say that 
that is also not a relevant considera
tion. If there is quorum in the House, 
then the House is competent to vote. 
So it is not necessary to call  upon 
our colleagues from the corridors

Shri N. Sreekantan Nair: The gen
eral practice is that the division bell 
is rung.

Mr. Chairman: I am in the hands 
of the House, and if the hon. Members 
are anxious to have a division, they 
can have it.

Shri Karmarlcar: The House has to 
say that.

Mr. Chairman: Let there be a divi
sion.

[Mr. Speaker in the Chair"]

5 P.M.

Mr. Speaker: Order,  order..  There 
is an amendment to the original Mo
tion and a Division was  called  on 
the amendment. The ‘Ayes' will stand 
in their places.

Shri H. N. Mukerjee: Sir, I submit 
that before you came and the Chair
man was conducting the proceedings,
I had submitted before her that for 
whatever reason—I do not know what 
it is—the sponsors of this amendment 
wished to have their names record
ed in the Division. And that is why, 
Sir, it is necessary for us to have a 
real Division and not a counting of 
heads.

Mr. Speaker: I mean a real Division 
and I shall record the names of those 
who stand up.

Shri H. N. Mukerjee:  It cannot be
unilateral record because a Division 
implies in  Parliamentary procedure, 
as far as I can understand, that there 
is a recording of names  on  either
side. That is very Important.

Mr. Speaker: Before the hon. Mem
ber comes to any conclusion  about
what I am doing, let him see what 
is being done.
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Those in favour of the amendment 
will stand in their places.

Their number is 12.

Those against the amendment will 
stand in their places.

Their number is 118,

The names of those who have vot
ed jfpr or against have been taken 
down and the lists would be hung up, 
and if Members find any inaccuracies 
therein, they will kindly have the lists 

corrected.

Chowdary, Shri C. R.

AYES
Nair, Shri N. Sreekaotan Hab, Shri Gopala

Krlshnaiwazni,Dr. Nambiar, Shri Rao .ShrlP.R.

More.ShrlS.S. Nayar,ShriV.P. Rao,Shri Vlttaj
Mukerjee, Shri H. N. Rama#ami,ShriM. D. Reddy,Shri Esvera

Achal Singh,Seth

NOES
Jain, Shri N.S. Rachiah,ShriN. '

Achuthan,Shri Jangde, Shri Raj Bahadur, Shri

Agarawal,Shri H.L. JoBhi, Shri M.D. Ram Subhag Singh, Dr.

Agrawal,Sbri MX. Joshi, Shri N.L. Ranbir Singh, Ch.

Akarpuri, Sardar Jo«hi, Shrimati Sûrhadra Rane, Shri

Altckar, Shri Kajrolkar, Stui Roy, ShriB.N.

Azad, Maulana Kale, Shrimati A. Sahaya, Shri Syamnandan

Balasubramaniam, Shri Kannarkar, Shri Saigal, Sardar A.S.

Barman, Shri Katju, Dr. Saksena, Shri Mohanlal

Barupal, Shri P.L. Khan, Shri Sadath Ali Samanta, Shri S.C.

'•Basappa, Shri Khuda Baksh, ShriM. Satish Chandra, Shri

Bhagat, Shri B.R. Krishnomachari, Shri T.T. Sen, Shrimati Sushama

Bhandari, Shri Krishnappa, ShriM.V. Shahnawaz Khan, Shri

Bhargava, Pandit Thakur Das Lakshmayya, Shri Sharma, Pandit Balkrishna

Bhatt.Shri C. Lai, Shri R.S. Sharma, Pandit K.C.

Bheekha Bhai, Shri Lallanii, Shri Sharma, Shri K.R.

Bo»e, Shri P.C. Madiah Gowda, Shri Shivananjappa, Shri

Charak, Shri Mahtab, Shri Suhkla, Pandit B.

Chaudhary Shri G.L. Malaviya, Shri K.D. Siddananjappa, Shri

Chaudhury, Shri R.K. Mathew, Shri Singh, Shri T.N.

Chouudhri, Shri M. ShafTee Matthen, Shri Sinha, Dr. S.N.

Damoduran, Shri G.R. Maydeo, Shrimati Sinha, Shri A.P.

Das, Shri B.K. Mehta, Shri Balwant Sinha Sinha, Shri Anirudha

Das, ShriS.N. Mishra, Shri Bibhuti Sinha, Shri Jhulan

Datar, Shri Mishra, Shri L.N. Sinha, Shri K.P.

Deb, Shri S.C. Mishra, Shri Lokenath Sinha. ShriN.P.

Dcsai, Shri K.K. Misra, Shri R.D. Sinha, Shri Satya Narayan

Deshmukh, Dr. P. S.  ̂Morarka, Shri Siva, Dr, Gangadhara

Deshinukh, C.D. Musafir, Giani G.S. Subrahmanyam, Shri T.

Deshpande, Shri G.H. Natesan, Shri Swaminadhan, Shrimati Ammu

Dube, Shri Mulchand Nehru, Shri Jawaharlal Thimmaiah, Shri

Dwivcdi, Shri M.L. Nehru, Shrimati Uma Thomas, Shri A.M.

Gandhi, Shri V.B. Neiwi, Shri 'rhomaa, SĥiA.V.
Gounder, Shri K.P. Nijalin̂appa, Shri Tivary, Shri V.N.

Guha, ShriA.C. Parekh, Dr. J.N. Tiwari, Pandit B.L.

Gupta, Shri Badshah Parikh, Shri S.G. Upadhyay, Shri Shiva Dayal

Hazarika, ShriJ.N. Patel, Shri B.K. Vyat, Shri Radhelal

Hero Roj, Shri Patel, ShrimAti Maniben îUon, ShriJ.N.

lyyunni, Shri G.R. Patll, Shri Kanavade

Jagjivan Ram, Shri Pawar, Shri V.P.

Mr. Speaker: Now, we will proceed 
with the further consideration of the 

Bill.

The question is:

‘That the Bill to provide for 
the control by the Union of the
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Coir Industry and for that pur
pose to establish a  Coir  Board 
and levy a customs duty on coir 
fibre, coir yam and coir products 
exported from India, be taken into 
consideration.”

The motion was adopted,

Mr. Speaker: I will now  take up 
clause by clause.

Clause 2.— (Declaration as to expe
diency etc,)

Shri C. R. lyyanni: I am not mov
ing my amendment, Sir.

Mr. Speaker: Then there is no other 
amendment.

The question is:

‘‘That clause 2 stand part  of 
the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.—f (Definitions)

Shri Karmarkar: Sir, coir  usually 
means coir fibre. In order to make 
the point clear this has been expand
ed.

Amendment made:

In page 1, line 19, for ‘‘from coir” 
substitute  “wholly or  partly  from 
coir or coir yarn”.

—[Shri Karmarkarl

Shri C. R. lyyunnl: I am not mov
ing my amendment, Sir.

Further Amendment made:

In page 2—

<i) after line 6 insert—

‘(h) “Husks” means coconut husks, 
both raw and retted; and

(ii) lines 7 and 8 for “(h)” and 
“(i)” substitute “(i)” and “(j)” res
pectively.

—[Shri Karmarkar] 

Mr. Speaker: The question is:

“That clause 3,  as  amended, 
stand part of the BilL”

The motion was adopted.

Clause 3, as amended, was added 
to the Bill.

Clause 4.— (Constitution of Coir 
Board.)

Shri M. S. Gunipadaswamy  (My
sore): I beg to move:

, In page 2, for lines 19 to 22, sub
stitute—

“(3) The Board shall consist of 
a Chairman and such number of 
members not exceeding  twentŷ 
five as the Central  Government 
may appoint from among persons 
who represent—”

Mr. Speaker,  Sir, the purpose of 
my amendment is to make the Board 
more compact and concise. Just now 
when the Minister was replying to 
the general debate, he made an. ab- 
servation,  a very significant  obser
vation that the main purpose of the 
Bill is to make the Board workable 
and more practicable. I certainly en
dorse that opinion but I want to put 
a question to him, whether the Board 
so constituted under the present Bill 
will fulfil that purpose. Sir. if  we 
read this particular  clause, we wiJl 
come to know that in the Board there 
will be 40 members and the  Chair
man will be  nominated by the Gov
ernment. Sir, we all know from  ex
perience that Boards which  possess 
very large numbers of members cannot 
function smoothly and efficienly. We 
are aware how the Silk Board and 
other Boards which possess a large 
number of members cannot meet often 
and cannot transact  business  and 
very large Boards always constitute 
a hindrance to smooth working.  So, 
there is no harm done if the num
ber of members who go to constitute 
the Board is reduced. So, I have sug
gested in the amendment that for the 
word ‘fortjr* the word ‘twenty-five* be 
substituted.

Further, Sir. I have also suggested 
that (g) in sub-clause (3) of clause 
4 may be deleted. The main purpose
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in deleting this sub-clause is to take 
away power from the Central Gov*- 
ernment from appointing people with 
a view to favour them. If this  sub
clause is kept then there is a danger 
that the Central Government, with a 
view to favour a few individuals here 
and there, may appoint them to the 
Board under this provision. So, with 
a view to avoid this, I have suggested 
that this particular sub-clause may be 
deleted from clause 4,

Further I submit that  the  Chair
man of the Board has to be nominat
ed by the Government according to 
the Bill. While replying to the debate, 
the hon. Minister for Commerce 
Industry said that the Ministry is res
ponsible to Parliament and therefore 
when the Chairman of the Board is 
nominated by the Ministry it means 
the Board also will be responsible to 
Parliament. I feel that  is  a  very 
queer logic. Whatever bodies are ap
pointed by Government  cannot  be 
controlled by Parliament directly or 
indirectly. It is our experience;  our 
Government may be  responsible  to 
the Legislature. This  Ministry  may 
be responsible to the House. We all 
agree that nothing that is done by 
a Board or a committee that is ap
pointed by this Government can be 
controlled directly or  indirectly  by 
this Parliament because we know how 
very difficult it is for such a  large 
body as this  Parliament to exercise 
direct control or supervise the activi
ties of the Board. I suggest that by 
nominating the Chairman, that is by 
giving to Government the power to 
nominate the Chairman of the Board, 
we will be only helping the Government 
to favour one or two individuals. The 
Chairman may not enjoy the confi
dence of the other members of  the 
Board. The Chairman appointed  by 
Government may in effect mean  an 
impopition on the Board. There may 
not be sufficient  understanding  be
tween the Chairman and the mem
bers. The only way of making the 
Board more democratic is to lallow 
members to elect their  own  Chair
man. Government have agreed to the

election of the Vice-Chairman; I do 
not see why the same principle should 
not ̂be applied here. Both the Chair- 
mĉn and the Vi,de-Chairman should 
be elected. Further, the Board must 
be a compact body. Forty is a large 
number.  It is more than the number 
of members in the legislature of a 
Part C State. It is necessary to take 
steps to form a compact board, so that 
we may avoid r.dministrative expense 
and other difficulties.

I once again move that my amend
ment may be accepted.

Mi. Speaker: Amendment moved:

In page 2, for lines 19 to 22, sub̂ 
stitute—

“(3) The Board  shall  consist 
of a Chairman and such number 
of memibers not exceeding twen
ty-five as the Central Government 
may appoint from among persons 
who represent—**

Shri Karmarkar: I .beg  to  oppose 
the amendment. We are also not en
amoured of a very big Board, but we 
should make it possible for giving re* 
presentation to the different interests 
concerned. We have been careful to 
say that the membership will be “not 
exceeding forty**. If we can do with 
a lesser number, we shall  certainly 
keep to a lesser number. In view of 
this, I trust my hon. friend will not 
press his amendment.

About the Chairman, after a great 
deal of consideration we have decided 
to nominate the Chairman. He will be 
a man responsible to the Government. 
We have conceded the suggestion that 
the Vice-Chairman may  be  elected 
from among the members.  I  think 
that this compromise will work welL

Shri M. D. Jôi: As a corollary to 
my speech during the general discus
sion, I humbly suggest to the hon. Min
ister that in view of the welfare and 
the development of the Ratnagiri and 
Hanavar districts in this matter, the 
need of our region may be taken in
to cor̂sideration and one seat  may 
kindly be reserved for my district. I
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do not want it to be mentioned any
where, ibut then Our needs may  be 
given consideration and one seat may 
bo reserved for . qs.  *

Rhri Kamia;̂kar:. Regarding  this, 
since it has been mentioned by my 
hon. friend, I may say that though 
we shall jwt be reserving a seat for 
any area, we shall  certainly  give 
consideration to the suggestion  that 
he has made.

Mr., Speaker: The question is;

>In page 2, for lines 19 to 22, sub
stitute—

“(3) The Board shall consist of 
a Chairman and such number of 
members not  exceeding  twenty- 
five as the Central  Government 
may appoint from among persons 
who represent—”  ‘

The motion was negatived.

Shri Vallatharafl: I beg to move:

(i) In page 2, lines 19 and 20, for—

“(3) The Board  shall  consist 
of a Chairman *«nd such number 
of other members not exceeding 
forty as the Central Government 
may think*’ substitute—

“(3) The Board shall consist of 
such number of members not ex
ceeding  forty  as  the  Central 
Government may think’'

(ii) In page 2, after line 31, add—

“(3A) The Board shall elect a 
Chairm̂rti from among its  mem
. bers”

the democratic set-up of things, 
it is quite natural that the members 
who constitute the Board should have 
the privilege of electing  their  own 
Chairman. There may be special con
siderations which may make the Gov
ernment feel that the Chairman must 
.be a person of their choice, but  in 
this case Government  has  fortified 
itself in more than one way. First of 
all, all the members are  nominated 
by  Government.  Secondly,  money 
from the Consolidated Fund is to be 
granted by Government. Thirdly, there 
are also Government  representatives 
on the Board. Fourthly,  Government 
has power to abolish the Board. With 

521 P.S.D.

these four fortifications in the back
ground, I do not see any justification 
for  nominating  the  Chairman.  Of 
course, if the reasons are convincing, 
I may withdraw my amendments, but 
I do submit that in the demodratic 
set-up of things and on the basis if 
the points which I have urged, the 
Chairman must be elected and not 
nominated.

Mr. Speaker: Amendments moved:

In page 2, lines 19  and  20, for

**(3) The Board shaH consist  of a 
Chairman and such number of other 
members not exceeding forty as tht 
Central Government may think** sub
stitute—

“(3) The Board shall consist of 
such number of members not ex
ceeding forty as the Central Gov
ernment may think”

In page 2, after line 31, odd—

‘‘(3A) The Board shall elect a 
Chairman from among its mem- 
.bers.”

Shri N, Sreekantan Nair: My amend
ment also concerns the election of the 
Chairman.

Mr. Speaker: He may speak on this 
amendment, because the fate of his 
amendment will be decided by the 
fate of this one.

Shri N. Sreekantan Nair: The hon. 
Commerce  Minister'  was  speaking 
in a derisive tone when he referred to 
democratic practices. It has been the 
democratic practice of this House and 
even of the British Government when 
they ruled this country that in such 
Boards the  President  is  generally 
elected.  But  unfortunately  certain 
incidents in your absence occurred in 
some parts of the country, which had 
their reactions and coloured the mind 
of the hon. Minister, so much so that 
he felt that such Boards should have 
nominated Chaiifman. Whatever may 
be the rights and wrongs of the inci
dents that took l̂ace and that found 
a reverberation in this House for se
veral sessions, it would be, to say the 
least, unwise to change the entire
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set-up of these Boards. When the Sec- 
letary is appointed by Government, it 
takes away the confidence of the peo
ple, if the Chairman is also nominat
ed. It will be a body controlled com
pletely by Government with all res
ponsible officers appointed by it. The 
mere election of the  Vicê hairman 
does not serve the purpose. This is a 
Board in which real practical experi
ence of the industry is required. It is 
not like  the Tea Board. I find that 
the provisions of the Tea Board Act 
have been transplanted here, as if the 
coir industry and the tea industry are 
the same. I do not find any mean
ing in that. The Chairman must be an 
elected man with some powers to act. 
If it is found that something unto
ward had happened previously and on 
that score all the democratic practices 
are now cut off, my feeling is  that 
even history will not  support  that 
action.

Shri T. T. Krishnamachari: This is 
a new venture that the Government is 
undertaking. It might even .be neces
sary in the initial stages to have an 
official chairman and since the object 
is really to see that the Board works 
properly, we have taken powers for 
nomination. I do hot know what the 
hon. Member,  Shri  N.  Sreekantan 
Nair, meant when he referred to some 
incidents  and  Government’s  vision 
being coloured and all that. In  any 
event, Government feel  that  some 
serious effort has to be put'  behind 
this coir industry and  they  would 
therefore  like  to  reserve  the 
powers  of nominating a  Chairman. 
Later  on,  we  may  nominate 
a  non-official  chairman.  Initial
ly, it is the intention of Government 
to have an official chairman.

Mr. Speaker: I shall now put amend
ments 41 and 48 together.

Shri N. Sreekantan Nair: What about 
mine, No. 42?  -

Mr. Speaker: It has not been mov
ed. I had gtated earlier that he may 
merely speak on the amendments ac
tually moved, and if any of them is 
negatived, then his amendment will be 
barred. The question is:—

(i) In page 2, linos 19 and 20, for—

‘‘(3)  The  Board  shall  con- 
< sist of a Chairman and such num
'  bor of other members not exceed
ing forty as the Central Govern
ment may think” substitute—

“(3) The Board shall consist of 
such number of members not ex
ceeding forty as the Central Go
vernment may think”

The motion was negatived,

Mr Speaker: The question is:*

In page 2, after line 31, add—

“(3A) The Board shall elect a 
Chairman from among its mem
bers.”

The motion was negatived.

Mr. Speaker: List No.  2,  amend- 
(nent No. 22—Shri Sreekantan Nair.

Shri N. Sreekantan Nair: J  think 
this also goes out 

Mr. Speaker: Does  Shri  Thomas
move it?

Shri A. M. Thomas: I do not move:

Mr. Speaker: List No. 2. amendment 
No. 23—̂hri lyyunni.

Shri C. R. lyyunni: I am not press
ing this. Sir.

Mr. Speaker: List No. 3, amendment 
No. 43—Shri Nayar.

Shri V. P. Nayar: I beg to move:

In page 2, line 22, for ‘‘among 
persons who are in its opinion capa
ble  of  representing”  substitute 
“persons representing”.

This is a very simple amendment and 
the idea behind this amendment  is 
very clear.  The difference between 
‘‘persons who are in the opinion of 
Government capable of representing” 
and “persons actually  representing” 
is obvious and the Government  will 
surely understand the difference and 
in that case there will ,be no difficulty 
for the Government to accept it.

Shri T. T. Krishnamachari: They do 
understand the difference and that is 
why they prefer to stick to their own 
liiie.
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Mr. Speaker: The question is:

In page 2, line 22 for “among per
sons who are in its opinion capable of 
representing*' substitute “persons re
presenting”.

The motion was negatived,

Mr. Speaker: List No. 2, amendment 
No. 24—Shri Sreekantan Nair.

Shri N. Sreekantan Nair: 1 beg  to
mofve: ,

In page 2,

(i)  line 22, for  “who  are
in  its  opinion  capable of repre
senting” substitute “who are elected 
by representative organisations on the 
following basis*’ ,

(ii) for lines 23 to 29 substitute— 

“(a) not  more than two from
the producers and suppliers of 
husks;

(b) not less than f\ve from the 
trade  Unions  representing  coir 
yarn workers;

(c) not less than Ave from the
coir yarn manufacturers and coir 
yarn dealers; ^

(d) not less than five from the 
workers  engaged in coir goods 
manufacturing;

(e) not less than five from the 
coir  goods  manufacturers  and 
exporters;

(f) five members of Parliament 
'  and five members of the Travanr
core-Cochln State Legislature;*’

The first amendment, i.e. amendment 
 ̂(i), is very clear. According to me, 
Sir, the members of the Board should 
be representative of  the Various in
terests, whether they  be capitalists,
merchants, or employees. Without this, 
Ihere is no meaning in saying “those 
who are capable of representing**. I 
can represent some interests only if 
I am elected by the organisations re- 
pî-senting those interests.  It  does 
not matter whether it is an organi
sation on employers  or employees.
For example, coconut growers  have 
their own organisation and they should 
have their accredited  representative 
pn the Board and not whom

Government thinks as capable of re
presenting the coconut growers.

In  the  second  amendment, i.e. 
amendment (ii), I am trying to fix 
the proportion to some extent of the 
representatives in a Board of 40 mem
bers. (a) not more than two from the 
producers and suppliers of husks; the 
priĉ of husks is a fairly important 
issue in the coconut trade,  though 
not the most important issue, and the 
husks do play a part in the produc
tion of coir, because  they  are  the 
primary raw material.

Shri M. S. Gurupadaswamy: On a
point of order, Sir. I think there is no 
quorum in the House.

Mr, Speaker: Has he counted  the 
number?

Shri M. l3. Garupadaswamy: It is
38, that is less than 40.

Mr. Speaker: Let me see. If it is 39, 
we may have my name to make up 
the 40. I see more Members are com
ing in now and so let us proceed.

Shri N. Sreekantan Nair: The inter
ests representing the husks must not 
have too much representation In the 
Board. Then,

(b) not less than five  from  the 
trade Unions  representing coir yam 
workers; the House knows very well 
that there are several thousands of 
such  people in this trade and  they 
must be adequately represented. As it 
is, these people do not get more than 
Rs. 50 in a year for the hard work 
they are putting in this trade.  So, 
they must have their representatives 
to voice their  grievances  and  this 
number must be not less than five.

(c) not less than five from the coir 
yarn manufacturers  and  coir  yarn 
dealers; of course we demand  elect
ed people to represent trade unions. 
We must also out  of  equity  say, 
that employers should get 5 seata,

(d) not less than five from  the 
workers engaged in coir goods manu- 
fartv̂ring. Th« inanufaQturing process
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In (c) is entirely diflferent from the 
coir goods procjucing process.  One is 
almost a machinised process in which 
lesser number of workers are engaged 
—but at the same time it is one of the 
most important industries in  Allep- 
pey Shqrtalai, Quilon and other areas 
and there tens of thousands of work
ers are employed in this work.  They 
must also get adequate representation.

(e) not less than five from the coir 
goods manufacturers and exporters. 
This naturally follows.

(f) five members of Parliament and 
five members of the Travancore-Co- 
chin State Legislature.

This is a rough idea which 1 am 
trying to give to the House as to how 
the  representations  can  be  made. 
Actually it gives a total of 32 members 
now and there are eight more mem
bers  whom  the  Government  can 
choose as they like—it  may be from 
the point of view of interests, areas 
or persons themselves.  I submit that 
this amendment  may  be  accepted. 
Finally I may point out Shri Thomas, 
a Congress Member, an eminent em
ployer and exporter* said  that  pres
sure will be brought  to bear on the 
Government  and  so  it  is  always 
better  the  representation  of  the 
various interests is prescribed, I mean 
the Umits, in this Bill.

Mr. Speaker: 1 suggest  that  Shri 
V. P. Nayar may also move his amend
ment, i.e. No. 44.

Shri V. P. Nayar: I beg to move:

In page 2, for lines 23 to 31  sub
stitute—

*Ha) manufacturers of coir pro
ducts nominated *by their organi
sations;

;(b) workers of coir  factories 
nominated by their unions, their 
number being five;

(c) producers of coir yam;

(d) wotkers engaged in  pro
duction of yarn to be nominated 
by their unions;

(e) three members to be elects 
ed by Parliament from among its 
members;

(f) the Governments of princi
pal coconut growing States;

(g) two members to be elected 
by  the  Travancore-Gochin  As
sembly and one member  to  *»e 
elected *by, the Madras Assembly 
from among their members;

(h) such  other  persons  or
class of persons, who, in the opi
nion of the Central Government, 
ought to be represented on  the 
Board.”
•

It is pracH:i’cal]0r  same qs the 
other amendment, but mjfc amend
ment seeks  to  have  some  other 
changes,  though  substantially  it is
the same as the one moved by Shri 
Sreekantan Nair.

Mr. Speaker: I  shall  take  vote
separately, but the discussion will be 
common.

STjri V. P. Nayar: Here again, I am 
faced with the  same  difficulty—the 
difficulty is that the hon.  Mlnifiter 
can say that it is because they have 
understood in that  spirit that they 

going to oppose it. I can  only
promise the hon. Minister that I will 
give him arguments, but cannot give 
him an understanding.

Sir, originally when the Bill came 
before the House, the first  interest 
which was sought to be represented 
was that of growers of coconuts. Sub
sequently, wisdom dawned and Gov
ernment tried to make  a  further 
change, but there also it is not at 
all sufficient.  Instead of ̂‘growers of 
coconuts”, what Government propose 
now is *̂growers of coconuts and pro
ducers of husks and coir yam". Gov
ernment are convinced that growers 
of coconuts have no axe to grind and 
so I fail to understand why the Gov
ernment should not accept the amend
ment which we propose here. In fact, Sir, 
if it is the intention of Government to 
give representation to* the real inter
ests In the Industry, then I do not see 
any ti&aspn why GoYQn\rn̂^
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ignore these amendments, because I 
have in my amendment provided for 
the  representation  of manufactures 
of coir products nominated by their 
organisations. What harm is there, I 
do not know. All that I have asked 
for is for representation of workers 
of coir factories nominated by their 
linions. We are not asking for ten- 
representatives to be on the  Board. 
You must understand that there are 
hundreds of thousands of workerŝ In 
this industry and to represent  them 
we are only asking for five workers, 
but let them be elected. Why  they 
have to be elected is a matter  on 
which we have many things to say.

We have always found that in such 
boards  without  exception,  so  far, 
very often become offices of hiring. 
We have found several such instances. 
It is not a question of boards having 
been constituted and the  personnel 
recruited on a proper basis. We want 
to eliminate that. If Government gen
uinely feel that the interest of the 
workers is an important interest which 
has to be represented in this Board 
then it is better you leave it to the 
workers*. »They have their .organisia- 
tions. They have gone through very 
many battles for esijablishing  their 
rights. They are very well organised. 
Why don’t you give them an oppdr- 
tunity. If you want that the interests 
of the workers should be represented 
it is not enough that somebody  in 
New Delhi says that I consider, the 
Government of India considers that 
this particular gentleman is  capable 
of representing labour much  better 
than the  representatives  of  labour 
elected by trade unions. We  cannot 
lose sight of the fact that if Govern
ment wants the services of  some
body who must represent labour and 
who must represent labour to the best 
of his capacity, then it can only be 
by an elected representative of labour.

Then, Sir, we are not here asking 
that Government  should not retain 
any power in the matter of nomina
tion. Sub-clause <h) of  my  amend
ment provide® for “such other per
sons or class of persons, who, in the 
opinion of the  Central Government,

ought to  be  represented  on  the 
Board*', Government interests should 
certainly be represented; we do  not 
dispute that. But fOr the sake of the 
industry, for the sake of hundreds of 
thousands of our workers,  for  the 
sake of thousands of other people who 
are  interested  in  this  industry, 
please accept my amendments.

Shiri T. T. Krînamadhati: Sir, I 
am again in the unfortunate position 
of not being able to understand the 
hon. member to the extent of .being 
able to appreciate his arguments. In 
fact, in regard to nomination of mem
bers on such boards we have given 
an assurance in the case of  other 
Boards of this nature that we shall 
invite organisations to  send  panels 
out of which we will nominate. I am 
afraid I am not in a position in re
gard to this particular industry even 
to give that assurance at the present 
moment, because it is not yet organis
ed to the extent that we can give an 
assurance of that nature. Perhaps in 
time it might be and then when the 
Board is reconstituted we might ask 
ifor panels of names to be sent by 
representative organisations.  At  the 
moment I am afraid I cannot go be
yond the four corners of the wording 
of this particular Bill. I,  therefore, ̂ 
have  to  oppose  the  amendments 
moved by the two hon. members op
posite.

[Pandit  Thakur  Das  Bharcava in 
the Chairl̂

Mr. Chairman: The question is:

In page 2̂ for ‘Vho are in  its 
opinion capable of representing** snb- 
stitute '‘who are elected by represen
tative organisations on the follow
ing basis**

(ii) for lines 23 to 29 substitute—

“(a) not more than  two from 
the producers and  suppliers  of 
husks;

(b) not less than five from the 
trade unions representing  coir 
yarn workers;

(c) not Jess than five from the 
coir yam manufactyr̂rs an(jl coir 
yam dealers;
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(d) not less than five from the 
woîcers engaged in coirj  goods 
manufacturing;

(e) not less than five from the
coir goods manufacturers and ex
porters; -

(f) five members of Parliament 
and five members of the Travan- 
coreMZJochin State Legislature;”

The motion was negatived.

Mr, Chairman: The question is:

In para 2, for lines 23 to 31 substi
tute—

“(a) manufacturers of coir pro
products nominated by their or- 
ganîti£>na|;

(b) workers of  coir  factories 
nominated by their unions, their 
number being five; ‘

(c) producers of coir yarn;

(d) workers engaged in produc
tion of yarn to be nominated by 
their unions;

(e) three members to be elect
ed by Parliament from among its 
members;

(f) the Governments of princi
pal coconut growing States;

(g) two members to be elect
ed  by*>  the  Travancorê Cochin 
Assembly and one member to be 
elected by the Madras  Assemb
ly from among thejir  members;

(h) such other persons or class 
of persons, who, in the  opinion 
of the Central Government, ought 
to be represented on the Board.”

The motion was negatived,

Mr. Chairman: I shall now proceed 
to amendments No. 3 and 4.

Shri Karmarkar: I beg to move:

(i)  In page 2, line 23, for “growers 
of coconuts” substitute  “growers  of 
coconuts and producers of husks and 
coir yarn”;

(ii)  page 2, line 24, for “persons 
employed by growers  of  coconuts” 
suhstitVite  “persons engaged in  the 
production of husks,  coir  and  coir 
yarn and in the manufacture of coir 
products”.

Mr. Chairman: Amendments moved:

(i) In page 2, line 23, for “growers 
of coconuts” substitute  “growers  of 
coconuts and prbducers of husks and 
coir yarn”;

(ii) In page 2, line 24, for “per
sons  employed  by  growers  of 
coconuts'̂ substitute persons  en
gaged in  the production  of  husks, 
coir and coir yarn and the manu
facture of coir products”.

Shri N. Sreekantan Nair Sir, here 
at least the  legitimate  interests  of 
labour can be safeguarded if the hon. 
Minister in his  amendment  No.  4 
substitutes the  word “employed” for 
the word “engaged”.

Shri Karmarkar: It does not make 
any difference.

Shri T. T. Krishnamachari: Sir, I 
think the word “engaged” is  better 
than the word “employed”. “Employ
ment” is perhaps a little  more  re
strictive than  “engagement”. It may 
be that a person may have been for
merly employed, but now he has got 
other interests in this particular in
dustry. For example, all labour Union 
representatives  are  not  employed, 
they are very often outside that par
ticular industry.

Shri N. Sreekantan Nair: We  are
not even anxious about trade union 
interests!

Shri T. T. Krishnamachari; But I

am anxious!

Shri S. C. Samanla: I am thankful 
to the  hon.  Minister  for  having 
brought forward this amendment No.
3, whereby he seeks to give represen
tation to producers of husks and coir 
yarn along with growers of coconuts. 
But I am feeling some difficulty. My 
apprehension is that by the addition
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of this  representation  the  coconut 
growers' interests may be  affected. 
There are  many  imdeveloped  and 
under-developed parts of India where 
coconut grows profusely, .but there is 
no scope for making husks there. I 
may mention  that in  Bengal* and 
other parts of India half the quantity 
of coconuts grown remain unused for 
coir that is, the milk of the coconuts 
is drunk when the coconut is green. 
If persons from this area are repre
sented in this Committee they  will 
suggest means for utilising these 
coconuts for making husks. If, as is 
sought to be done, the scope of repre
sentation is enlarged only producers 
of husks and coir yarn may be re
presented on the Committee and the 
growers of coconuts may go unrepre
sented. If the hon. Minister  agrees 
with my view, I  shall  move  my 
amendment No. 45.

Shrl T. T. Krishnamacharl: I  am
afraid there is a little confusion. Es
sentially, this relates to coir industry. 
The question of‘retting of husks is an 
integral part of this industry. If it is 
a question of growers  of  coconuts 
they have to go on the Coconut Com
mittee. Here ’only those people who 
are interested in coir could be repre
sented. In any event, no harm will be 
done to people who come from Ben
gal. If there is a possibility of that 
industry developing in Bengal  they 
may be nominated under sub-clause 
W.

Mr. ChaiHoiaii: I shall put  these 
amendments to the vote of the House.

Shrl N. Sreekantan Nair: Can these 
amendments be put to vote together?

Mr. Chairman: I am going to put 
them separately. First of all I will 
put No. 3. The question is:

In page 2, line 23, for “growers of 
coconuts” substitute “growers of coco
nuts and producers of husks and coir 
yam”.

The motion urns adopted,

Mr, Chairman: I shall now put No.

The question is:

In page 2, line 24, for “persons em
ployed by growers of coconuts” subs
titute persons engaged in the produc
tion of husks, coir and coir yarn and 
the manufacture of coir products”.

The motion was adopted.

Shrl Madiah Gowda: I beg to move:

In page 2, omit line 25.

In view of the fact that the hon. 
Minister has just moved an amend
ment (No. 4) under clause 4 which 
includes ‘manufacture of  coir  pro
ducts', item (c) (line 25 in page 2) 
is redundant. So it need not be there. 
It is a very simple amendment which 
the hon. Minister can accept. He has 
brought it out under item (b).  So 
item (c) is redundant.

Shri T. T. Krishnamacbari: Sir, it 
is not very clear, because this parti
cular amendment moved *by my col
league is intended essentially to  re- 
prese(nt labour, and  this  definitely 
states “manufacturers of  coir  prô 
ducts”. People manufacturing must be 
also engaged in it, but there  might 
be a slightly strained  interpretation 
on ‘manufacturer*. If he  does  not 
mind, it can remain therê Redun
dancy is no harm.

“Shri Madiah Gowda: The doubt will 
arise ...

SCiri T. T. Krlshnamaehari;  It is
not exhaustive but only illustrative.

Mr. Chairman: Does the hon. Mem
ber wish me to put the amendment 
to the House?

Shri Madiah Gowda: No, I do  not 
press it. I wish to move  my  next 
amendment (No. 27). I move:

In page 2, line 29, for “the principal 
coconut growing  States” substitute 
“Travancore-Cochin,  Madras  and 
Mysore States”.

I want that the ‘principal  coconut 
growing States’ mentioned in clause 
4 should be made clear. From  the 
speeches that 1 have heard it looks
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as though Travancore-Cochin is  the 
only State where coconut is grown. It 
is not so: I have in my hand the Re
port by Shri C. M. John who is an 
authority on the production of coco
nuts in. India, published in 1952, where 
it is stated  that in the matter of 
production  of  coconuts,  Madras 
stands first, then comes Travancore- 
Cochin. It is no doubt true, even as 
the word Kerala indicates, that the 
first and foremost part of the country 
where the  greatest  importance  is 
stressed on coconut is Kerala, that is 
Travancore-Cochin. But it cannot be 
said that the other parts of  India, 
particularly Mysore which is respon
sible for nearly onêthird of the pro
duction of coconuts, are less  impor
tant. As was just now mentioned by 
the hon. Minister, the coconut  pro
duced in Mysore is sweeter—Ganga- 
pani  produced in  Mysore  is  well 
known. IReigarding coir itself, when we 
are producing nearly one-third husks 
in Mysore, it cannot be said that in 
the production of coir products It can
not come up to the level of Travan- 
cote-Cochin 6t other parts of India. 
It is true thai in rfegard to  the pro
duction of coir products sufficient at
tention is not toestowed in other parts 
as in Travancore-Cochin. That  does 
not mean in the  least that greater 
attention should not be paid to those 
parts which are backward in regard 
to the production  of cqir products. 
Unfortunately, though  Mysore  pro
duces a large quantity of husks,  for 
want  of  sujfflcient  encouragen̂t 
these husks which are very valuable 
raw products are burnt as fuel most
ly.  A large number of poor peopk* 
r̂e living even  now by  producing 
ropes and such  other things from 
coir, in Mysore. {Shri A, M. Thomas: 
Mysore is not excluded.) So I  want 
♦hat in this Bill it should be  made 
very clear that Mysore is alao  an 
impor«;ant State where coconuts are 
grown and coir products are produc
ed. It is no doubt true that Bengal Is 
also an area where coconuts are pro
duced, but the area in Bengal is only
16,000 acres whereas in Mysore the 
Brea where coconuts are  grown  is

1,80,000 acres. There are also  other 
parts in India where there are  a 
fê thousand acres of area in which 
(Coconuts are |[rown. But the  most 
important States in India today  so 
far as the growing of coconuts is con
cerned are Madras  which  produces 
15 million and odd  coconuts every 
year, Travancore-Cochin  which pro
duces 13 million and  odd  coconuts 
every year.' and Mysore which  pro
duces about 3 million coconuts every 
year. My fear is that by the amend
ments that have just now been mov
ed by some of my friends coming from 
Kerala, it looks as  though  Mysore 
and even Madras -can be neglected in 
the matter of representation on this 
Board. So I want that it should  be 
made very clear in the Bill itself that 
Mysore  is  also  a  coconut-growing 
State and it should have a  proper 
representation in the Board that is to 
be constituted. It is for this purpose 
that I have moved this amendment.

Mr, Chairman: Amendment moved;

In page 2, line 29, for “the principal 
coconut  growing  States’’ substitute 
“T]*avancore-Cochirt,  Madras  and 
Mysore States*’.

kiri T. T.  Krlsdmaiiiachad; . The
position is this. My hOn. friends op
posite wanted to restrict the number 
to 25. I think it is a very good sug
gestion.  A big and unwieldy Board 
does not work. We probably will have 
to begin with 25 or 27 or 30 Members. 
The problem is a pressing one so far 
as Travancore-Cochin  and  Ponnanl 
Taluk in Malabar are concerned. We 
have got to do something .about  it. 
Once We do something in the place 
where the industry exists and not in 
a very good condition,  we can then 
spread our tentacles wider. There is 
no point in our  trying to give re- 
prjesentation  to  Mysore,  Bombay, 
Bepgal, Orissa, Madinas,  etc.,  now 
categorically. We have probably to do 
it later on. That is why we have got 
the number of Members in the Board 
flexible as 40. Initially We will begin 
with a sm̂l Board and concentrate 
on the area where some attention is
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needed. I am unable to accept  the 
suggestion made .by the hon. Member.

Shri  MadiaCi  Gowda: I fail  to 
understand why Mysore needs no at
tention.

Shri Karmarkar: We shall give at
tention to all areas.

Shri T. T.  KrisSmamachafl;  We
shall certainly; but not yet.

Mr. Chairman: I am  putting  the 
amendment to the House.

The question is:

In page 2, line 29, for '‘the principal 
coconut  growing  States” substitute 
“Travancore-Cochin,  Madras  and 
Mysore States’*.

The motion was negatived,

Mr. Chairman: Shri  M. S. Guru- 
padaswamy: Amendment No. 46.

Shri M. S. Gurupadaswamy; J  do
not wish to move my amendment No. 
46.

Mr. Chairman: Shri V. P. Nayar:
Amendment No. 47.

Shri V. P. Nayar: It is clear from 
the wording of the amendment. If  it 
is the consistent policy of the Govern
ment not to pay any attention to any 
of our amendments, I do not think 
there is any purpose in my pressing 
it,

Mr. CGialrman: Does the hon. Mem
ber propose to move it?

Shri V. P. Nayar: I  do  propose
to move.

I beg to move:

In page 2, line 30, before “such 
Other persons’’ insert  '‘persons em
ployed by manufacturers of coir pro
ducts and*'

The amendment as I have word
ed is sufficiently clear.

Mr. Chairman: Amendment moved:

In page 2, line 30, before “such 
other persons” insert  “persons em
ployed by manufacturers of coir pro
ducts and**.

521 P,S.D.

Shri T. T. Krishnamachari: I have 
already mentioned about this. Shri N, 
Sreekantan Nair made a  suggestion 
and I said, we prefer the  wording 
86 it is.

Mr. Chairman: The question is:

In page 2, line 30, before “such 
other persons” insert  “persons  em
ployed by manufacturers of coir pro
ducts and**.

The motion was negatived.

Mr. Chairman: The question is:

“That clause  4, as amended,
stand part of the Bill.**

The motion was adopted.

Clause 4, as amended, was added 
to the Bill.

Clauses 5 and 6 were added to the 
Bill

Clause 7.— (Vice Chairman)

Shri Karmarkar; I beg to move:

In page 3, lines 5 and 6, for “The 
Central  Government  shall  appoint 
from among  the  members  of  the 
Board’* substitute  “The S5ard shall 
elect from among its members”.

Mr. Chairman: Amendment moved:

In page 3, lines 5 and 6, for “The 
Central  Government  shall  appoint 
from among  the  members  of  the 
Board” substitute  “The Board shall 
elect from among its members’*.

I will request Shri* V. P. Nayar to 
speak on his amendment No. 50 if he 
wants to because if this amendment 
is passed, amendment No. 50 will be 
barred.

Shri V.  P.  Nayar: What  about
amendment No. 49T

Mr*  Chairman; That  has  been 
moved?

Shri V. P. Nayar: Amendment No. 
4.9 has not beeen moved. That is also 
on the same subject. Only amendment 
No. 5 has been movtd, ■
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Mr, Chaimuui: Therefore, when  it 
is moved, his amendment cannot  be 
moved. At the same time, I wanted to 
call the attention of the hon. Member 
to amendment No. 50 which  is  on 
the same subject. Practically that  is 
the neg(fitdve of this proposiition.̂ It 
this amendment is  passed,  amend
ment No. 50 will be barred. I there
fore wanted to say that if he so wish
es, he can speak now.

Shri V. P. Nayair: It  is  precisely 
because of that that the amendment 
has been so worded also.

Mr* Chairman: I have  seen  the 
wording. My  difficulty  is,  if  this 
amendment is carried, I won’t be able 
to allow his amendment. If he wants 
to speak on it, he may do so now.

Shri V. P. Nayar: I do not want to 
speak anything. What is  there  to 
speak? But, I move it.

I beg to move:

In page 3,—

(i) lines 5 and 6, omit ̂‘from among 
the members of the Board”; and

(ii) line 6. after “a Vice-Chairman*’ 
insert **io be elected by members of 
the Board”.

Mr. Chairman: I  put  amendment 
No. 5 to the House.

The question is:

In page 3, lines 5 and 6, for “The 
Central  Government  shall  appoint 
from among  the  members  of  the 
Board” substitute  “The Board shall 
elect from among its members”.

The motion was adopted,

Mr. Chairman: Amendment No. 50 
is barred.

Mr. Chairman; There is no other 
 ̂amendment to this clause which  I 
can put to the House.

Mr. Cliairman: The question if:

“That Clause 7, as  amended,
stand part of the Bill.”

- The motion toas adopted.

Clause 7, as amended; was, added 
to the Bill

Clause S.—(Executive  and  other
committee)

Shri M. S. Gumpadaswamy: I beg
to ̂ move*

In page 3,

(i) omit lines 9 to 17.

(ii) in line 18, for “(3)*' substitute 
“8. Committees.— (1) ”

(iii) in lines 23 and 25,—for “Nos. 
(4) and (5)’' substitute “Nos. (2) and
(3).”

The purpose of my amendment is to 
change the structure of the Board and 
the working of the Board.

I would like to draw your atten
tion to the Statement of Objects and 
Reasons. There, it is stated that the 
approximate amount that will accrue 
after the levy of the  duty will be
about  Rs. 12  lakhs.  Out of  this 
amount, nearly Rs. 6 lakhs will  be 
spent for the administration of  the 
Board. I cannot understand whether 
the purpose of the Bill will be rea
lised if this huge amount, nearly half 
the amount is to be  spent on the 
management of the Board itself.

The reason for this huge  expendi
ture seems to be that the  Bill con
templates a huge  paraphernalia;  it 
contemplates a Board within a Board. 
It should be avoided.  I can under
stand that there should be a Board. 
I can also understand that there may 
be Standing Committees  or ad hoc 
Committees for  different  purposes, 
but I cannot  understand  a  Board 
within a Board.

Here if you see Claiwe ® .vou tidU
note that the Executive  Committee 
will be formed out of the Members 
of the Boardi.  The reason may  be 
that the Board is so large, and it 
may become very difficult to manage 
the affairs of the Board.  So, let us 
have a smaller Board without Execu
tive Committee.  That seems to  be 
the logic of the whole thing.  But  I 
fail to understand for what purpose 
there should be a smaller Committee. 
There are Standing Committees  con
templated; ad hoc Committees will be
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there to assist the activities of  the 
Board, and there is the Board itself. 
So, if you make it a very bortiplicated 
alfair, I think we will be almost sub
merged  in  this  labyrinth.  The 
structure will become very large, and 
the main purpose  of this Bill will 
not be realised. And further we have 
to spend a lot of money, nearly half 
the amount realised. So, with a view 
to bring about compactness in  the 
structure of the Board, and also with 
a view to improve the efficiency  of 
the Board and  bring  about more 
economy in the administration of the 
Board, it is necessary, and it is  im
perative I think, to avoid this Execu
tive Committee.  So, Sir, I appeal to 
the hon. Minister to delete this parti
cular portion.  I am not in any way 
against  appointment  of  Standing 
Committees or ad hoc  committees. 
Let them be there, but this Executive 
Committee within the Board is total
ly unnecessary and it should be de
leted.

Mr. Cfciairmaii: Amendment moved:

In page 3,—

(i) omit lines 9 to 17.

(ii) in line 18, for “(3)** substi
tute “8. Committees.— (1)

(iii) in lines 28 and 25, for “Nos. 
(4)  and  (5) substitute 
“Nos. (2) and (3).’»

Shri Karmarkar; I beg to oppose 

the amendment, largely for the rea

son suggested  by the hon. Member 

himself.  This executive  committee 

will be absolutely necessary, since, as 

the hon. Member will appreciate, the 
Board will consist of  somewhere be

tween 25 to 40 members, and we shall 

therefore feel it necessary to have an 
executive committee, firstly for facili
ty of working, and secondly to make 

it unnecessary for  the bigger body 

to  meet  oftener  than  absolutely 

necessary.  This executive committee 

will be a compact committee consist

ing of a chairman  and five or six 

other members, who will carry  out 

the programmes chalked  out  from 

time to time by the  bigger Board.

Such a body is absolutely necessary, 
in our opinion, if the Board’s work 
is to be anything that  is practical 
We had experience of this in tEe Silk 
Aoard also.  LiKê e, in this Board 
also, if it has to meet only once  or 
twice a year, the work that will  be 
expected of this Board will not  be 
done, unless this executive committee 
is there. So this executive committee 
is absolutely necessary for the pur
pose.

Mr. Ghairmaii:  The question is:

In page 3,—

(i) omit lines 9 to 17.

(ii) in line 18, for “(3)*’ substi-
UL  : “o. Co nmittee.̂ — (1)’*

(iii) in lines 23 and 25, for “Nos.
(4)  and  (5) ” substitute
“Nos. (2) and (3).''

The motion was negatived.

Shri Madiah  Gowda:  I beg  to
move:

In page 3, line 17, after “whom” 
add “not more than''.

The object of this is to see  that 
the executive committee which, I am 
sure, is a very important committtee, 
and which the Government also want 
to be there, for the purpose of carry
ing on the day-to-day affairs of  the 
Board,  must consist  of more  norv- 
offlcials than officials..........

Shri T. T. Krishnamacbari: I think 
We will accept the amendment.

Shri Karmarkar: It does not make 
any difference.

Shri Madltfa  Gowda: The  hon. 
Minister stated that he would accept 
the amendment.  I am  obliged  to 
him for that.

Mr. Chairman:  The question  is.

In page 3,  line 17, after “whom” 
add “not more than”.

The motion was adopted.

Shri V. IP. Nayar:  I beg to move:

In page 3, line 17, add at the end 
“and one shall be from among  the 
members representing the workers’*.
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[Shri V. P. Nayar]

When you have a Board consisting 
of 40 members, and when you elect 
from amongst the members, a  com
mittee consisting of five or six mem
bers, and you lay down..........

Shri T. T. Krishnamachari:  1 am
prepared to accept my hon.  friend’s 
amendment.

Shri V. P. Nayar: Then I  shall
say nothing. I have only to offer him 
my thanks.

Shri  T.  T.  Krishnamachari: It
might be necessary to say—probably 
we will do it tomorrow—there might 
be some other addition, in order  to 
tie it up with the language used  in 
the Bill.  Perhaps we might be able 
to amend it tomorrow. We may have 
to add some other words to tie it up 
with the nomenclature used in clause
4.

Shri V. P. Nayar: Supposing  the
Bill is passed today, what will hap
pen?

Shri T. T.  Krishnamachari: The
only point is that in terms of  the 
amendment moved by my colleague, 
the term ‘worker* will mean “persons 
engaged in the production of husks, 
coir and coir yam and in the manu
facture of coir products’’.  That  is 
given in clause 4(3)(b).

Shri V. P. Nayar: That will neces
sitate a discussion.

Shri T. T. Krishnamachari: I  am
not trying to defeat the purpose.  I 
am merely pointing out that the term 
‘worker* has not been defined.  It is 
better therefore  to  relate it to the 
nomenclature in clause 4.

Shri V. P. Nayar: Does  not the
hon. Minister think that  the word 
'worker* is more comprehensive, in
stead of an explanation in that be
half?

Shri T, T. Khishnamachari: Since
it has not been defined, it is  much 
better to relate it to the  category 
mentioned in clause 4(3)(b), and  if 
my hon. friend..................

Shri V. P. Nayar: All right, let us 
see the draft.

' Si.ri T. T. Krishnamachari: If we
are finishing the second reading to
day, I would, with  your permission, 
move an amendment to that effect in 
the third reading.

Mr, Chairman: So this amendment 
is acceptable to Government subject 
to certain drafting changes to be sug
gested subsequently.

Shri A. M. Thomas: We will pass
clause 8 later on.

Shri T. T. Krishnamachari: It Is
only a verbal amendment.

Mr. Chairman: If it is possible to
give the amendment now, I will place 
it after five minutes.

Shri T. T. Kr’shnamacKari: I  am
afraid the legal draftsman  is  not 
here.

One shall be from among the mem
bers representing persons engaged in 
the production of husks, coir and all 
that. That is the real thing that has 
got to be put in.

Mr. Chairman: Kindly put it down 
on paper.

Shri T. T. Krishnamachari: I will
put it down.

Mr. Chairman: The next one  is
Mr.  Gurupadaswamy*s  amendment 
No. 53.

Shri M. S. Gunipadaswamy: I beg
to move;

In page 3, line 19, omit ‘‘other**.

It is only a very small amendment. 
If the word  “other**  is there,  it 
creates an impression that there  is 
another standing committee pre-exist
ing.  So I feel that the word ‘other* 
may be deleted.

Mr. Ci:ârman: Amendment moved:

In page 3, line 19, omit “other**.

Shri Karmarkar: We  could just
say ‘such standing committees or ad 
hoc committees*.  We can omit  the 
word ‘other*.  We have  no  worry 
about it.
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Shri T. T. Krishnamachari: It does 
not mean that the executive  com
mittee is not the standing committee. 
What is the objection  to the word 
“other’*, I cannot see.  I do not think 
it is an offensive word at all.

Shri  M. S.  Gurupadaswamy:  1
would like to withdraw it.

The amendment was, by leave, 
withdrawn",

Mr. Chairman:  Then  amendment
No. 54.

Shri M. S. Gurupadaswamy: I beg
Iv move:

In page 3, line 26, for ‘‘one half*
auhstitute “one third”.

This is a small amendment, Sir.  I 
want that for the  words ‘one half, 
one third' may be substituted.  It is 
to bring down the number of mem
bers who are not members  of the 
Board.  In the ad  hoc  Committee, 
the number of members of the Board 
and the number bf members who are 
not members of the Board should not 
be on the basis of parity, because it 
may lead to procedural complications. 
It may not be wise also to give equal 
representation to non-members of the 
Board.  It is only from that point of 
view that I have suggested tHTs small 
amendment and there is no harm also 
in reducing the number from one half 
to one third.  Sir, I hope it may be 
acceptable.

Mr. Chairman: Amendment moved:

In page 3, line 26, for “one half’ 
substitute “one third”.

Shri Karmarkar: Well. Sir. it is
really not an amendment which  we 
might accept with advantage.  I  am 
prepared .to say that there shall  be 
less than one-half. 'Does that satisfy 
the hon. Member?

Shri M. S. Gurupadaswamy: Very
well.

Mr. Chairman: So the amendment
is accepted or there will be another 
amendment?

Shri Karmarkar: ‘Their  number
shall be less than one  half  of  its 
strength*.

Mr. Chairman: Does the hon. Mem
ber accept this?

Shri M. S. Gurupadaswamy: Yes.

Mr. Chairman: The question is:

In page 3, line 26, for “shall not 
exceed one half of its strength” sub- 
stltute “shall be less than one half of 
its strength”.

The motion was adopted.

Mr. Chairman: I will just put the
clause after I have  got that  new 
amendment.

Mr. Chairman: I shall  now put
Mr. Nayar’s  amendment  together 
with the drafting changes suggested 
by the hon. Minister.

The question is:

In page 3, line 17, add at the end—

“and one shall be from among 
the members representing persons 
engaged  in the  production  of 
husks, coir and coir yam and in 
the manufacture of coir products.”

The motion was adopted.

Mr. Chairman: The question is:

“That  clause 8, as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added 
to the Bill,

Shri V. P. Nayar:  If there are no
amendments let us at least get an 
opportunity of eliciting certain infor
mation. It is said:

“The Central Government shall, 
after consulting the  Board, ap
point a Secretary to the Board 
who shall exercise such  powers 
etc.................”

I would like to know whether  the 
post will be filled  by proper adver
tisement from  suitable  candidates. 
It has been our experience that such 
appointments are not filled in that 
manner.
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Shri T. T. Krlshnamachari:  lliey
will be covered by such rules  and 
regulations as arc made by the Gov
ernment.

Shri V. P. Nayar:  Will  they  be
considered to be actually Government 
servants?

Shri  T. T.  Krishnantachari:  Yes.

Shri  V. P. Nayar:  We have been
told that in the case of certain auto
nomous bodies  they do  not  come
within the purview  of Government 
rules.  Only the other day, with re
ference to the Rehabilitation Finance 
Administration.........

Shri  T. T.  Krishnamachari:  That
is a statutory Body and this is also 
an Advisory Board; therefore this is 
part of Government machinery.

Clause 9 was added to the Bill.

Clause  10.— (Functions  of  the 
Board)

Shri Karmarkar: There are amend
ments 6 to 11.

The object is the original Bill re
quired that production was to be done 
by licensing coir spindles.  This was 
considered insufficient and the phrase 
has been expanded to cover registra
tion of looms  for  manufacturing 
coir products etc.

Amendment made:

In page 3, line 46, after ‘‘produc
tion oV* insert “husks**.

—[Shri Karmarkar]

Further amendment made:

In page 3, lines 46 and 47, for “by 
licensing coir spindles  and  taking 
other appropriate steps’*

Substitute  “by  registering  coir 
spindles and looms for manufacturing 
coir products as also manufacturers 
of colt products, licensing exporters 
of coir, coir yarn and coir products and 
taking such other appropriate  step? 
as may be prescribed”.

—[Shri Karmarkar]

Further amendment made:

In page 4 line 8, after “arranging” 
insert “when necessary.”

/ —[Shri Karmarkar]

Further amendment made:

In page 4, lines  13 and 14, for
“coir fibre, coir yarn and coir pro
ducts” substitute “husks,  coir fibre 
and coir yarn and manufacturers of 
coir products”.

—[Shri Karmarkar] 

Further amendment made:

In page 4,  lines  15, and  16, for 
“coir fibre, coir yarn and  co.̂r pro
ducts” substitute “husks,  coir  fibre 
and coir yarn and manufacturers of 
coir products”.

—[Shri Karmarkar] 

Further amendment made:

In page 4, line 17, after “licencing 
of” insert “retting places and”

—[Shri KarmxLrkar]

Shri M. S. Gurupadaswamy: I beg
to move:

In page 4, omit lines 23 to 25.

Sir, in sub-clause (1) of clause 10, 
the language used is:

“It shall be the duty  of the 
Board to promote by  such mea
sures as it thinks fit the develop
ment under the  control  of the 
Central Government of the Coir 
Industry”.

1 think the same language has  been 
repeated thrice in the course of  the 
Bill.

So, in moving this amendment,  I 
want to avoid  repetition.  Lines 23 
and 25 on page 4 and iines 1 to C 
on page 6 convey the same meaning. 
So, It Is unnecessary  to repeat that 
the Board will function under  the 
Government.  It is known that  Uie 
Board has to function  under  the 
control of the Government, and  its
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activities, functions, policy and every
thing are controlled by the  Centre. 
That is why I have moved for  the 
deletion of these words.

Mr. Chairman: Amendment moved:

In page 4, omit lines 23 to 25.

Shrl T. T.  Krlshnamachari: Ihis
is tied up with clause 26.  I agree 
that it may be a repetition, but since 
we have clause 26 in which the Cen« 
tral Government is given the  rule
making power. We must say that the 
Board  must follow  the rules.  It 
would not be direction.  The  rules 
will be there and they will be follow
ed.  Directions are apart  from the 
rules and will be issued if necessary.

Mr. Chairman: The question is;

In page 4, omit lines 23 to 25.

The motion was negatived.

Mr. Chairman: The question is:

“That clause 10,  as amended, 
stand part of the Bill.’*

The motion was adopted.

Clause 10, as amended, was added 
to the Bill

Clanse 11.—Dissolution of the 
Board.'

Shri M. S. Gurupadaswamy:  I beg

to move:

In page 4, for clause 11, substitute—

“11. Continuance or reconstitu
tion of the Board.—The  Central 
Government may, by notification 
in the official gazette, contintife the 
same Board or  reconstitute  the 
Board at the end of every three 
years.”

The purpose of my amendment is to 
prescribe a period for the Board.  In 
the Bill, the tenure of the Board  is 
left to the sweet will of Government. 
It is  the  normal  practice when 
such a Board is constituted under a 
statute to prescribe the tenure.  Ac
cording to the Bill, at any time and 
in any manner.  Government  may

terminate the Board and  constitute 
another one.  Unless there are grave 
allegations or  charges  and  unless 
there are serious lapses on the part 
of the Board, it is  very  unfair if 
Government were to terminate  the 
Board.  Of course, we  know that 
Government will  not  misuse—the 
power, but there is no hwn in pro
viding the period in the Bill itself. 
The members of the Board  should 
know for what period they have  to 
function.

Shri T. T. Krlshnamachar*: Please 
refer to clause 26(2)(a).

Shri  M. S.  Gurapadaswamy; It
only refers to “term of office**. There 
is no mention of the period.

Shri T. T.  Krishnamachari: But
“term of office** means the period.

Shri M. S. Gurupadaswamy:  But I
want the period to be specified. My 

suggestion is that at least a three* 
year period may be f\xed.  I think 
this period is fair and will be accept
ed by the House.

Mr. Chairman: Amendment moved

In page 4, for clause 11, substitute—

“11. Cont nuance or  reconstitu
tion of the Board.—The Central 
Government may, by notification 
in the official gazette,  continue 
the same Board  or reconstitute 
the Board at the  ond of  every 
three years.**

Shri T. T.  Krishnamachari: This
more or less takes away the powers 
of dissolution in clause 11 and seeks 
to substitute something else.  So far 
as the term of office  is concerned, 
the rules will provide for the term 
of office.  If the rules  provide the 
term of office of the members of the 
Board and in the case of all of them 
the term of office is made co-exlen- 
sive in the rules, then  the Board 
automatically goes.  I do not  think 
Government will be able  to accept 
this amendment.  It takes nway from 
the power of dissolution.
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Mr. Chairman: The  question Is:

In page 4, for clause 11, substitute--

'*11. Continuance or reconstitU'̂ 
tion of the Board,—The Central 
Government may,  by notification 
In the Official Gazette  continue 
the same Board  or reconstitute 
the Board at the  end of every 
three years.”

The motion was negatived,

Hon. Members: It is 6-30 now.

Mr.  Chairman: This  is  only  a
small point and let us finish clause 11 
and then adjourn.  There is only one 
amendment.  Shri lyyunni may move 
his amendment.

Shri C. K. lyyiinnl; I beg to move.

In page 4. for lines 26 to 28 substi
tute:

“11. Dissolution of the Board,—
(1)  The  Central  Government 
may, if the Board does  any act 
exceeding the powers  conferred 
upon it or acts in a manner con
trary to the rules or  prejudicial 
to the interests of the industry or 
acts or fails to act contrary  to 
the directions given by the Cen
tral Government, call upon the 
Board to show  cause why  the 
Board should  not  be dissolved 
and if no explanation  is offered 
or if the Central Government is 
dissatisfied with  the explanation 
given, it may suspend or dissolve 
the Board from such date and for 
such period as may be specified 
in the notification.”

Sir, what is stated  here in clause
11 is that the Central  Government 
may by notification  in the Official 
Gazette, direct that the Board  shall 
be dissolved.

Shri Karmarfcar: If I  may inter
vene, unless the hon. Member wants 
l!o make a speech, we are prepared 
to accept his amendment.

Shri V. P. Nayar:  I do not u ider-
stand the insinuation “if the  hon. 
Member wants to make a speech”.

Mr. Chairman: What is wrung in
it?

Shri Karmarkar: The hon.  Mem
ber does not wish to make a speech, 
Sir.

Mr. Chairman: Then I put it to
the vote of the House.

Shri  C. R. lyyunni: The  hon.
Minister has accepted it and there is 
no need for putting this to vote, Sir.

Mr. Chairman: Order, order.  The
hon. Member has  been  sufflclentl/ 
long in this House and  he should 
know that even if the hon. Minister 
has accepted it, the House may nol 
accept it.  The question is:

In page 4, for lines 26 to 28 substi
tute:

“11. Dissolution of the Board,—
(1) The Central Government mav, 
if the Board does any act exceed
ing the powers conferred upon it 
or acts in a manner contrary tc 
the rules or prejudicial to the in
terests of the industry or acts or 
fails to act contrary to the direc
tions given by the Central Gov
ernment, call upon the Board to 
show cause why the Board should 
not be dissolved and if no expla
nation is ofllered or if the Central 
Government is dissatisfied  with 
the explanation  given,  it may 
suspend  or dissolve  the Board 
from such  date and for  such 
period as may be specified in the 
notification.”

The motion was adopted.

Mr. Chairman: The question is:

“Clause 11, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added 
to the Bill.

The Hous‘d then  adjourned  till 
Half Past One. of the Clock on Thurs
day, the 19th November, 1953.




